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LEGISLATIVE ASSEMBLY. 

Sattwdall, 17th September, 1988. 

The .Assembly met in the Assembly Chamber at Eleven of the Clock. 
Mr. President (The Honourable Sir Abdur Rahim) in the i ~ 

MEMBERS SWORN. 

Mr. Andrew Gourlay Clow, C.S.I., C.I.E., lI.L.A. (Government of 
India: Nominated Official) ; 

lir. John Francis Sheehy, M.L.A. (Government of India: Nominated 
Official) ; ~n i 

Mr. Stanley Paul Chambers, M.L.A. (Government of India: Nomi-
na t~  Official). 

ARRANGEMENTS BE RINGING OF THE DIVISION BELL. 

Mr. President (The Honourable Sir Abdur Rahim) : With refer-' 
enec to the matter which was brought to my notice yesterday by Pandit' 
Krishna Kant Malaviya, I have made enquiries as to what happened 
when the division was called. I understand that in certain rooms there 
is a division bell and that bell is tested every morning whether it is 
in order or not, because complaints have sometimes been received that 
it goes out of order. However, it is not vtry often that it goes out of 
order. As Honourable Members are well aware, it is for their own con-
venience that this device has been adopted, and, on the whole, it has 
worked satisfactorilY'. So far as lam aware, very seldom have com-
plaints been made that the arrangemt:nt does not work satisfactorily. I 
ean realise that in some cases certain Members may fail to record their 
votes, because in one particular room the bell did not ring having gone 
out of order. But, under the present system, it cannot be helped, and 
I am not sure whether it is possible to devise a more satisfactory and 
more reliable system. I would wish to .add that I believe Honourable 
Members themselves take sufficient precautions that they are not taken 
by surprise and that they may be here in time to record their votes. That 
is a wise precaution. 

As regards the question that has been raised that in a case like 
this, the ~e e s who failed to record their votes should be allowed a 
further opportunity to record their votes, that is to say, that the voting 
list should be reopened for that purpose, I fiBd no warrant for the claim 
in the Rules and Standing Orders and I am not aware of any precedent 
to that. effect, and I must lIay that, if that were allowed, it would form 
Ii very dangerous precedent and would make the voting list e:rtremel1 

( ~ 9 ) 
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uncertain. I may' entio~ that a similar accident occurred not very 
long ago in the British House of Commons and the matter was brought 
to the notice of the Deputy Speaker. (Vide 269, House of Commons 
Debates, 5 S., 545.) He at onCli pointed. that it could not be a point 
of order, but that he would order an enquiry as to what had happened. 

STATEMENT LAID ON THE TABLE. 

STORES PURCHASED BY THE HIGH COlIoUlISSlONEB FOR INDIA FOR TID:: 
GOVERN.MEKT OF INDIA. 

The Honourable Sir Muhammad Za.frulla.h Khan (Member for Com-
merce and Labour) : I lay on thp. table a statement furnished by the 
High Commissioner for India showing that there have been no cases 
in which tenders other than the lowest have been accEipted by him in 
purchasing stores for the Government of India during the half year 
r.nded the 30th June, 1938 : 

8tIJtemeftt for hGlf-71eIJr Ilftdiftg 80th June, 1988. 

No e8sea in which tendem for stores demanded by the Central Govp.rnment, other 
than the lowest complying with the technical description of the goods demanded, were 
ac<'t'pted on the grounds or auperior quality, superior trustworthiness of the firm tender 
mg, grenter facility of inspection, quicker delivery, etc. 

THE INDIAN INCOME-'!'AX (AME1IITDMENT) BILL. 
RE-.AProINTMENT AND APPOINTMENT OF CERTAIN MEMBERS TO THE SHOT 

COMMITTEE. 
;'4" 

The Honourable Sir .Tames Grigg (Finance Member) : I move: 
" That Messrs. J. F. Sheehy and S. P. Chambem be re-appointed to the BelAet 

Committee on the Bill further to amend the IndilUl Income-tax Act, 1922, and that 
Khan Bahadur Sir Abdul Hamid be appointed to that Committee in place of Mr. N. M 
JOIhi" 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is: 

" That Messrs. J. F. Sheehy and S. P. Chambem be re-appointed to the &;led 
Committee on the BUl further to amend the Indian Income-tax Alit, 1922, and that 
Khan Bahadur Sir Abdul Hamid be appointed to that Committee in place of Mr. N. M. 
J"oehi. " 

~lle motion was _(lopted. 

THE "MOTOR VEHICLES BILL-concld. 

Mr. Preddem (The Horlburable Sir Abdur Rahim) : The House will 
now resume consideration of the Motor Vehiclb'B Bill. The question 
js: "" 

II That clause 2 stand part of the Bill" 



THE MOTOR VEHICLES BILL. 

llaulvi Abclur Rasheed Ch&udhury (Assam: Muhammadan.) :1 
move: 

Jl 
"That for IUb-ClaUse (5) of clause ~ o ~lte Bill, the following be lub-

atituted : 

, (5) 'driver' means a person who actually drives a motor vehicle '." 

This is the last amendment that I am moving. According to the 
definition a driver includes a handy man, a cleaner and others. But, 
in the ~n lt  clause, we have the word "driver" in the s:ngu.lar 
number and not in the plural number. So, thtire may be a legal dI1n.-
Clllty in punishing a handy man along with the driver according to the 
penalty clause. A handy man or a cleaner is not to get any license and 
the rule should provide that only the driver who has got the license 
should be punished according to the penalty clause. The word " driver " 
should not include more than one person. 

:Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
moved: 
"That for Bub-clause (5) of clause 2 of the Bill, the following be 1lUb-

atituted: 

, ~  , driver' means a person who actually drives a motor vehide '." 

:Mr. K. G. Mitchell (Government of India: Nominated Official) 
Sir, I am free to admit that the definition in the Bill looks a bit com-
plicated and may be of use only very seldom. It is, however, taken 
from the English Road Traffic Act, 1930, section 121. There may be 
cases of peculiar types of motor vehicle in which two people are engag-
ed in driving. Of course, it does not cover a cleaner because he does 
not takE:' any active part in driving. But there may be cases in which 
one man steers and another applies the brakes. I submit that the de-
finition, as it stands, is quite harmless, and that it may be necessary 
in certain unusual cases and I see no reason why it should be altered. 
Sir, I oppose the amendment. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
iR : 

"That for sub-cla.use (5) of cla.use 2 of the Bill, the following be .u-
atituted : 

, (5) 'driver' means a person who actually drives a motor vehicle '." 

The motion was negatived. 

Mr. F. E. James (Madras: European) : Sir, I move: 
" That in sub-clause (7) of clause 2 of the Bill, for the words 'used for the 

purposes of propulsion' the words 'ordina.rily used with the fthiele' be lID-
etituted. ' , 

The words' which we have suggested are more appropriate, because 
there is equipment which is ordinarily carried which eaonot be e~ i 
ed as equipment used for the purpose of propulsion, such as, for example, 
a firt:' extinguisher or a pump. I hope that Government will accept this 
amendment. 

Mr. President (The Honourable Sir .Abdur Rahim) : Amendment 
moved: 
t, That in 8ub-cI8.use 

pnrpoaes of propulsion' 
etituted. ' , 
IdllLAD 

JO 

(7) of clause 2 of ,the Bill, for the words ' used for the 
the words 'ordinarily used with the fthlde' be 51Ib-

.dl 
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•. A..G. tftow (Gove'rnment of India: Nominated Official) : Thi." 
i. a definite improvement on the clause. . 

Mr. President (The Honourable Sir Abdur Rahim) : The q_eBio. 
ill : 

•• Tllat in aub-elauae (7) of elauae 2 of the Bill, far the ... Imb • ueed for the 
purposes of propulsion' the words • ordinarily uaed with the vehicle' be u~ 
mtuted." 

The motion was adopted. 
1Ir. It. G. Kitchell: Sir, I move : 

II That in sub·elause (9) of clause 2 of the Bill, for the figurel • 10,600 ' the tllr.Jl'M 
• 9,000 , be aubstituted." : 

A dispute about laden and axle weights in this Bill has been im-
'pending ~  some time. I will not now descant on the preference for a 
substantive provision in clausf'i 71 on the lines of thf'i Bill as originally 
introduced. I did not move the amendment standing in my nam·e at 
tbe time in order to R ~i the time of the House. because I understood 
t.hat J would get no support. I still believe that the amendments that 
we now propose are quite right and proper and, on the principle of 
" he that fights and runs away will live to fight another day", I must 
fight now in order to be able to fight latrr (lll. If we have to run away 
now in the sense of not pressing the amendment, still we must' s o~ 
fight in order to preserve the right to fight another day. If, after the 
Bill is passed in this House and after further consulting the Provincial 
Governmf'ints, we think it is necessary to restore the original provision 
in the Bill, we shall endeavour to do so in the Council of, State and 
then ask this Honse to accept it. The provisions of clause 71 which 
refers to this definition originally aimed at providing· the highest com-
mon· factor. that is to say. the highest laden and axlE, weights which 
might. be permitted to nse the main roads of India generally. But for 
the ~sent purposes. I will confine myself strictly to the matter as afl'cct-
ing the definitions. An axle weight of 9.000 pounds corresponds with 
a laden weight of about 12,500 pounds. That is just over 5i tons. This 
corresponds with a pay load of about 31 to 31 tons and, therefore, with 
an unladen weight of vehicle of 2 to 21 tons. Well. Sir, an axle weight 
of 14.500 pounrls will mean a heavier unladen weight and. whatever 
may be the merits of the provision as regards the weight of vehicle ~  
may circulate, I do not think it is reasonable to put in what I milfflt call 
an arbitrary departure from the existing definitions. Now, Sir. a hca'7y 
motor vehicle is defined as ()1}e having a weight exceeding in the case of 
!f.adl'as 5i tons laden weight. In the case of Bombay, Bengal, the United 
Provinres, Punjab, Bihar snd Orissa. the North-West Frontier Province, 
Shld, Ajmer-Mer1V8.ta ,and Coorg. all these define heavy motor vehicle 8'!! 
exceeding two tons in weight unladen, which is approximately 12,500 
poundsladeJi. Therefore, I submit that quite apart from the merits of 
clanRe 71 and the change made in the Selel!t Committee, thel'e is no 
evidence to justify a departure from the ddinition of the dividiBR line 
between light and heavy transport vehicle as already exists and the pro-
visions which I propose to Pert in this and the following ameDCiment 
8i1tual1ycorrespoD.d i~ those. already in force in· the prov.ineial ~  
Sir, I mo'-e. . 
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'" 
Mr. President (The Honourablp. SiT Abdur Rabiln) :_ ~en l ent 

moved: 
- -.. That in su~-e u e (9) of clause 2 of the Bill, !ptf t e ~es i 10,600' t e- n ~eo  

, D,OOO ' be substltuted_" 1 - • 

Mr. It. Santhanam ('l'anjore cum Tricllirlopoly : Non-Muhammadal: 
Rural) : I oppose this amendment. This amendment must be taken 
along with the other amendments which have been carried_ Soon after 
the Select Committee was over, at their requtlBt, the Goyernment of IDdi&--
e e ~ - thjs matter to the Proviucial Governments and, on the whole, 

the verdict of the Provincial Governments was agamst the Governme:Qt 
of India. Mr. Mitchell has quoted the Madras Alotor V ehicle Rul~s  
They have got two different sets of weights. One is 5} tons and they 
have also a much heavier weight, for which there is a bar, to go '-on the 
roads_ In clauses 72 and 74 we have given ample powers to the Provin-
cial Governments to restriet the use of certain y('hides if they consider 
it necessary and in clause 42 we have given the power to restrict long 
distance traffic in heavy motor vehicles_ In these circumstances, I de) 
not see any reason why Government should try to undo a thing on which 
the motor industry has been very anxious. After -all, the existence of 
these limits will induce the Provineial Governments and the Central 
Road Council to establish a better standard for the construction of 
future roads, which is certainly necessary. On these grounds I oppose 
t.he aVlendment. 

Mr. 1'. E. lames: I must also oppose this amendment. I must 
congratulate Mr. Mitehell upon his amazing persistence in the matter. 
for in the Select Committee it was aln"eed to refer the matter to Pro-
vincial Governments, and, on the whole, they have said that they raise 
no objection. In other words, in the words of the popular song, 
.. Although he is dead, he won't lie down. ". I admire my friend for_ 
11I.&t ; but our objections remain exactly as they were in the Select 
Committee. SiTll'P then, the whole matter has been canvassed and the 
Provincial Goyernments have raised no objection to this new definition. 
Sind, Assam, the Central Provinces (the United Provinces prefer an 
axle weight of 11,600 pounds). Ben!!'al and Bombay have no objection. 
Madras considers that wider restrictions are superfluous. 

Mr. K. G. Mitchell: Madras actuallv 'laid that thev wouM prefer 
5! tons as the definition for a heavy vehicle. •. -

Mr. F. E. James: Thev also sair! that thev cOnsider anv restrlction!! 
quite unnecessary. In vie-iv of all this, I· hope that the Honse will not 
accept this ~n ent and will stand by the e o~en tions of the 
Relect Committee. 

Mr. President (The Honourable Sir Abd,Ir Rahim) : The Ql1I'StiOl. 
is . 

II That in sub-clause (9) of clause 2 of the BiD, for the figures' 10,600 ' the figuree 
• ',000 ' be substituted." , 

The motion was negatived. 
Dr. P .•. Banerjea (Calcutta u u s ~ :Non-Muhammadan Urbani ; 

Sir. I move: 
-" That in sub-clause (19) of clauie II of the lJfI, for the word ' mea.u ' the WOl'4 

~ l et  be eu})ltjtuw.,J . 
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l ~~  N. Banerjea.] 
This amendment 1$'"8. simple one, and its object is to include in thtl 

detin:ition of a owner both the person who lets out a car ~n the i ~ 
purchase system and the ~ tson who has actual posseSSlon of the 
ear. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

II That in sub·dause (19) of clause 2 of the Bill, for the wurd ' meaDII ' the wcm1 
, meludea ' be substituted." 

:Mr. It. G. Mitchell: I must oppose this amendment, the object of 
which is to effect something which, I think, is highly undesirable. 
Whatever may be the relations between the hire purchase company 
and the owner or the man in possession of the vehicle the one thing 
that. you do surely want to avoid is having doubt as to who is the owner 
for the purposes of this Act, upon whom the responsibility rests to see 
that the car is maintained in full working order ..... . 

Dr. P. N. Banerjea : But who is the real owner T 
Mr. It. G. Mitchell: ...... and this, Sir, I think gives the actual 

position. The correct position is that the man in possession and 
having custody of tht" car under a hire-purchase agreement should be 
responsible for the purposes of this Bill. Now the House will remem-
ber that yesterday or the day before it accepted two amendments 
moved by the European Group and placed· an endorsement <.!n an appli-
cation for and upon the certificate of registration, a kind of caveat, 
merely saying that the vehicle is held by the person under a hire-pur-
chase agreement. I think that is quite sufficient to protect the hire-
purchase finance company and that it is not in the least necessary to 
introduce any ambiguity as to who is the owner for the purposes of the 
responsibility pla«ed 011 the owner by this Bill. Sir, I oppose the 
motion. 

;IS 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is: 

II ·rhat in Bub-clause (19) of clause 2 of the Bill, for the word' meaDII ' the wcm1 
, includes ' ·be 8ubstitutel1." 

The motion was negatived. 
Pandit Lakshmi Itanta lIIaitra (Presidency Division: N.on-Muham. 

madan Rural) : Sir, I move : 
" That to 8ub·clause (19) of clause 2 of the Bill, the following proviso be added: 

, Provided that this definition shall not m any way afl'ect the proprietary right. 
. ~  of the person or the company :financing a vehicle '." 

Sir, in connectio:n: with;.tl1e previous amendment moved by my 
Honourable friend, Dr. Baner,iea, my Honourable friend, Mr. Mitchell, 
pert.inently pointed out that ne wanted to fix somebody definitely 
with the responsibility under this Act, and he also pointed out that 
in the registration certificate there will be an entrv which will safe-
imard in some· ineasure thes position of the person· financing· the car. 
Sir, I, in this amendment, desire to remove all doubt and to clarify the 
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position with regard to the company or persons who finance the' car. 
8ir, the object ~  the en e~t is very simple ~~ 1 hope the Honour-
able Member wlll accept it. Sir, I move. d.: " 

Mr. President (The Honourable Sir Abdur Rahim) : Amenf'ment 
Gloved; 

II That to Bub· clause (19) of clause 2 of the Bill, the following proviso be added : 

• Provided that this definition shall not in any way affect the proprietary righb 
of the person or the company financing a vehicle '." 

The Honourable Sir Mli.Dmatha Hath Mukerji (Law Member) : 
Sir, we are not in a position to accept this amendment, ~  for this 
reason. No alteration in the definition is necessary, because the 
definitions are only in respect of the matters ont~ine  in this Bill 
and for the purposes of the Bill. The definition given here will not 
affect any proprietary rights or any other rights such as any party may 
have in other respects, and I submit the definition is not nilcessary. 

is: 
1Itfr. President (The Honourable Sir Abdur Rahim) : T.he question 

.. That to sub·clause (19) of clause 2 of the Bill, the following proviso be added : 

, Provided that this definition shall not in any way Mect the proprietary right. 
of the person or the company financing a vehicle '." 

The motion was negatived. 
Dr. P. N. Banerjea : Sir, I move ; 

" That after Bub·clause (36) of clause 2 of the Bill, the following new lub-elaue 
be'inaerted : 

• (36) • long distance' means a diltanee which iI not 1881 than one hundred aad 
fifty miles'.' , 

Sir, the object of this amendment is to secure the benefits of fair 
and legitimate competition to all traders a.nd agriculturists and in 
addition, to the people who live in the countryside. It may be said 
that this limit of one hundred and fifty miles which I seek to impose is 
an arbitrary one. But the same argument may be urged against the 
limits which have been fixed in: this Bill or in other Acts of the Legisla-
ture where maximum limits are fixed for punishments for offences. 
Sir, I do not wish to limit the discretion of Provincial Governmenta 
altogether. What I wish to do is to provide a minimum limit, and beyond 
this minimum limit the Provincial Governments will have ample discre-
tion. Sir, this minimum limit which I seek to impose is not wholly 
arbitrary. Sir, I will give you an instance. Many transport vehicles 
take goods from wholesale dealers in Calcutta-goods of many sorts-
and they travel from Calcutta to Asansol, distributing these" goods of 
various kinds to different retail traders. The distance between Calcutta 
and ARanso} is 132 miles by rail and" 139 miles by road, and these trans-
port vehicles on their way back from Asansol. bring fresh vegetables 
and fresh fruits to Calcutta. Now this s ~  leads to the convenience 
both of the wholesale traders in Calcutta and t1;te retail shopkeepers 
in the o~nt l i e and it also benefits the a,griculturists throughout the 
whole area. " 
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Sir, other instances can be given. F'rom Delhi there is a trans-
port service to Saharanpur anll from Delhi there is a transport c;ervice 
to Agraand to various other places. Now, it may be u~  that the 
matter will be considered by the Provincial Governmeni. As I pointed 
out to this House the other ddY, various difficulties may arise. III the 
first place, we should not depend entirely on the whims and l~ i es 
of the Provincial Government,-and all Provincial Governments are not 
exactly of the same calibre. Then there is this difficulty that in some 
cases the transport vehicle may have to pass through more than one 
Province, just as in the case of Delhi to Saharanpur and Delhi to Agra. 
For these reasons I suggest that a minimum limit shoUld be fixed and the 
rest may be left to the discretion of the Provincial Governments con· 
cernf'd. This will not in any way harm the Railways; at the same time 
it will secure a benefit not only to the motor industry but to the trade 
and agricUlture of the country and will also ensure the convenience of 
the general pUblic. Sir, I move. 

Mr. President (The HOllourable Sir Abdur Rahim) : Amefldment 
mo\'eu : 

" That after lulHllause (35) of dause 2 of the Bill, the folloWing new aub:clauae 
be iDaerted : • ' . 

, (36) , long distanee • means a diBtanee which is not lell than one hundred and 
fifty miles '." • 

Mr. A. G. Olow : Sir, I oppose this amendment. One of the obvious 
arguments is the one which was really implicit in Dr. Banerjea's speech 
when he ~e e e  to perishable goods. I doubt if it is possible to lay down 
a single definition which will apply to goods of all kinds because 
.obviously ..... . 

Dr. P. N. Banerjea : I do not lay down a single definition : I only 
fix the minimum limit. 

The Honourable Mr. A. G. Olow : If you are going to fix a minimum 
that is oin~ to be applicable to goods of all kinds, you will have to fix 
it a great deal lower than it is fixed here. There would be a ~e  for 
example, in the case of perishable !!,oods for allowing a longer dif'taD('" 
tban you allow for non-perishable goods. But if you are to attempt 
to fix a distance which will serve as a minimum for all classes of goods! 
it would have to be fixed very low and might Opf'Tat.e against. goods 
legitimately entitled to a longer distancE'. 

Mr. N. V. Gadgil (Bombay Central Division: Non-}luhammadan 
Rural) : Sir, I oppose this amendmE'nt. From the consolidated list 
the House will find that. there is another amendment by Mr. Som who 
"W/iD.Ul to define the long distance as a difltance of over 200 miles. "Even 
here thel'e is no agreement. but I oppose the present amendment on 
more important grounds. In the first place, this Bill, as is admitted, 
is for the purpose of eo-ordination and, as a first eitort to secure tllat 
eo-ordination, certain principles ha.ve been adopted. I think it woUld 
be da.ngeroU!; to arbitrarily define and fix a long distance as to meaJ1, 
Over 150 miles OJ' 100, mUea,,before we are able to see the fUll effects of 
principles already adopted, iii the actual working of this Bill for, say. IJ 
period of five years. That was the procedure followetd even under i'he 



:Engtis! Act. 'Thete, the is n~ e  was not defined and even l~ it is not 
defined. Full interpretive freedom is left to the transpo.rt authority 
.it! and when cases ·may. ise~ .If we wait for five yeaJ.!s, ~e will be 
able to know precisely what the motor, industry will adapt i~el  to and 
we will also, be able to know what traffic it can economically bear with-
out affecting the other system of transport. 'rhe principle of cO-
ordir.ation works either through division of functions or through con-
t.rolled rates. It will then be pOHsible t.o the transport authorities to 
.define what is long distance in the light of experience. NQ' long dis-
tance' can be defined now as is being sought to be done, as it 
mus!: !lepend, relatively speaking, on the circnmst/mf'f's of f>llf'h 
ea"e. Meanwhile, a' ratf- structure for Moto!" Trano;port 
w;H grOw. Then, there are other points which have been briefly 
mentioned by the Honourable Member in charge with respect 
to perishable and breakable goods. All that cannot be done in 
the Statute. itself. Therefore, it would be far better, at least for those 
wb(\ do not want State interference at all, that some freedom should 
be Jeft to the transport authority. I am surprised that at first they 
opposed the Bill because the State was interfering too much and now 
t e~ have gone to the other end and say that everything should be 
,deBned, even the 'long i~t n e '. I, therefore, oppose the amend-
merlt. 

Babu Baijnath Bajoria (Marwari Association: Indian Com-
merce) : Sir, I rise to support this amendment. It is a very simple 
.and- 'modest amendment. It only seeks to define that long- distance 
tr'die will not be curtailed if the distance to be travelled by a bus or 
'by a lorry is less than 150 il~s  I know from personal experience in 
Calcutta that there is a regular traffic of goods, wholesale and retail, 
from Calcutta to the coal fields generally and also to other places 
,nearby. I think that that traffic shOuld not be est i t~  ill any way 
e~ use I know that if th.e traders book their goods today in the even-

·inp: or in the afternoon, they are sure to reach their def!tination hy 
midnight of the same day. This is not ~ ti le in the case of the 
railways. As a matter of fact, I must say that t ~ East Indian Rail-
way is having an unfair competition with the buses there. W:Itat they 

l ~ d91ng is that they have got their own buses at the present moment. 
They have made all arrangement with the contractors who pick up the 
-goods just as these lorrywalas do and t.hen take tllOse gOQds to the 
Howrll.h station and from there they (h'spateh them t.o their destin'l. 
ti':'n. But the merchants, because they get the door-t.0-40or service 
by bOoking in the direct goods traffic, prefer to book their goods by 
these lorries instead of giving their goods to thE'se eontra.ctors of the 
.l'ailways. I think this amendment will not in any way affect the point 

\ which waH raised by the Honourable Mr. Clow a:nd his echo Mr. Gadgil 
88 regards perish a ble goods. If the distance is more than 150 milelt, 
til_ amendment will not restrir.t the traffic in any way. t therefore, 
appeal to the commonsense of the House to accept this amendment. 

Hououi"able Members : The question be DOW put. 
fa; :Mr. Pl-eaident (The onou l~ ,Sir ~ u  Rahim) : The question 

.. That the question be now put." 
The motion was adopted. 
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1Ir. President (The Honourable Sir Abdur Rahim) : Th., question 
is : 

" That after lub-claWMl (15) of clauae 2 of the Bill, the following Il8W lUb-claue 
be ill8erted: 

ill : 

• (16) • long diBtanee ' me&nlI a distanee which is not 1_ than ou hundred and 
fifty miles '." 

The motion was negatived. 
111'. President (The Honourable Sir Abdur Rahim) The question 

•• That clallle 2, as amended, stand part of the Bill." 

The motion was adopted. 
Clause 2, as amended, was added to the Bill. 
:Mr. President (The Honourable Sir Abdur Rahim).: Now, the 

HOuse will go back to clause 136 which stood over. 'rhe question is : 
., That clause 136 stand part of the Bill." 

Mr. X. G. Mitchell: Sir, I beg to move: 
" That clause 136 of the Bill be re-numbered as clause 136 (I), and; to the claue 

.... so re-numbered, the following new 8ub-clauBe8 be added: 
• <') Notwithstandinjf the repeal of the Indian Motor Vehicles Act, 1914, ruI. 

made by any Provincial Government under 8ub-seetion (') of 8eetion 11 
of that Act and rules made by the Governor General in Couneil under see-
tion 14 of that Act, beinlr rule8 in force at the commencement of this 
Act, 8hall subject to the provisions of sub-aeetion (I) continue to be in 
force for a period of nine months from the comme!l.o:.!ment of au 
Act, unless before the expiry of that period, they are cancelled by a Pro-
vilIcial Government or by the Central Government as the ease may be, by 
notification in the official Gazette. 

(I) Notwithstanding the repeal of the Indian Motor Vehicles Act, 1914, mIl'S 
made or purporting to be made by a Provincial Government under s!lb-
IIf!ction (') of section 11 of that Act, reqniring or relating to the inaurance 
of motor vehicles, being rul<>tl in force at the commencement of this Ad, 
mall, until Chapter VIII of this Act takes effect in the province, have 
effect as if enacted in this Act. 

(4) Nothing contained in this Act shall, until the expiry of a period of nine 
months from the commencement of this Aet, operate to invalidate an,. 
llrovisiona relating to the taxation of motor vehiclea contained in any 
Provincial enactment or rules made thereunder in force at the eommence-
ment of this Act'." 

Sir, the necessity for these saving clauses is obvious. I would 
{)DIy say that the period of nine months provided in sub-clause (2) is 
deemed to be sufficient to allow us to make model rules in consnltation 
with the Provincial Governments and to allow the Provincial Govern-
ments to publish these for objections and t ~ make the rules. The 
time, I think, is amply sufficient because the Bill itself will not come 
into fore£' for nine months from now. Sub-clause (3) mf'!rely provides 
for the continuance of the e istin~ arrang6IDents for insurance as in 
force in parts of Bombay and Sind. To sub-clause (4) the explana-
tion is that at present certain Provincial Taxation Acts refer to par-
ment of the tax as a condition of renewal of registration ~  as regis-
tration is now to be in perpetuity and do!'!'! not . require renewal, ·sOUle 
formal amendment will hav!' to be made for .that by legislation. 
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JIr. President (The Honourable Sir Abdur Rahim) : The question 
is: 

.. That clauae 136 of the Bill be re-numbered a8 clauee 136 (1), ad, to the e!-&l1lIe 
.. 80 re-numbered, the following new aub-clauaes be added: 

is : 

• (8) NotwithataDding the repeal of the Indian Motor Vehicles Act, 1914, rules 
made by any Provincial Government under sub-section (B) of section 11 
of that Act and rules made by the Governor General in Conncil under ~
tion 14 of that Act, being rules in force at the commencement of thy 
Act, shall subject to the provisions of su -~tion (8) continue to be ia. 
force for a period of nine months from the commencr.ment of this 
Act, unless before the expiry of that period, they are cancelled by a Pro-
vincial Government or by the Central Government a8 the ease may be, by 
notification in the official Gazette. 

(8) 

(4) 

Not.withstanding the repeal of the Indian Motor Vehicles Act, 1914, rules 
made or purporting to be made by a Provincial Government under sub-
section <') of section 11 of that Act, requiring or relating to the insuranco 
of motor vehicles, being rules in force at the commencement of this Act, 
shall, until Chapter VIII of this Act takes effect in the province, have 
effect a8 if enacted in this Act. 

Nothing contained in this Act shall, until the expiry of a period of nine 
months from the commencement of '.his Act, operate to invalidate !l1l1 
provisions relating to the taxation of motor vehicles contained in ay 
Provincial enactment or rules made thereunder in foree at the commence-
ment of this Act '." 

The motion was adopted. 

Mr. President (The  Honourable Sir Abdur Rahim) The question 

.. That clauae 136, a8 amended, stand pa.rt of the Bill" 

The motioo was adopted. 

Clause 136, as amended, was added to the Bill. 

The Title and the Preamble were added to the Bill. 

Mr. J. D. Anderson (Secretary, Legislative Department) : Sir, I 
beg to :move : . 

" That the clauaes and sub-clauses be re-numbered according to the ehangeI made 
in the Bill at the second reading." 

1tIr. President (The Honourable Sir Abdur. Rahim) : The question 
is: 

" That the clauaes and aub-clau8CB be re-numbered according to the ehangeI made 
ia. the Bill at the second reading_" 

The motion was adopted. 

Mr. A. G. Olow : Sir, I beg to move : 

II That the Bill to t"oDBolidate and amend the law relatmg to mlltor vahieles, as 
. IUIleIlded, be passed." 

Mr. President (Tht' H!)nourable Sir Abdur Rahim): Motion 
moved: 

" That the Bill to consolidate and amend the law relating to motor yphieles, u 
amended, be :passed. ' , 

. Mr. Bhulabhai J. D.8Iai (Bombay Northern Division : on- u ~ 
madan Rural) : Sir, I take. this opportunity of congratulating the 
House On the manner in whieh this piece of legislatio!!. has ~een carried 
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tLrough. I need hardly say that the clarity and the sweet e son le~  
n'ess of 'in'y friend, Mr.Clow, mainly contributed to that io:esult. 
Addressing my Honourable frie:nds who differed from me On SODUf'Of" 
tbe matters included in this Bill, I wish t.o eongFatulate myself,' if 1 
may, on the manner in which they accepted my opposition. But the 
~t remains that there are two or three achievements which, so far 

Ill! the House is eoncerned, I ma.y safely call" our own. . In the Bill as 
introduced, there was an i'ntentlOn, I will not call ·it a' sinister one, 
to il;Ilpose upon us the representatives of the Railways, ~n  when I 
S!ly ns, I am talking of those who are now interested .n, those autho-
rities which have been created in this Bill for the purpose of the regu-
lation of motor vehicles or what is described in the Schedule to the 
Government of India Act, mechanical1y propelled vehicles: We have 
succeeded by, if you like to call it so, compromise, or if you lik€ to call 
it so, by pooling OUr resources and even yvisdom and have ·come at all 
events to this result that the motor vehicles and their e ~l tionl l will 
be. in the hands of those who would be best interested in the promo-
tion of the road transport of this co.untry. They have also acquired, 
what I have attempted to explain at an earlier stage while s e in~ 
of clause 42, an indirect and a somewhat el~sti  control oyer the rail-
ways. Doubts, UlIdoubtedly have e~n expressed by my Honourable 
friend, Mr. Clow, that I need not expect too much out. of t.his clause. 
But in our present conditions, Sir, modesty is not a virtue but an obli-
gation. We do not get much and we must not expect much though 
we must fight, continue to fight for all. That ein~ our motto, so 
far as I am concerned, I still look to the future with e~t hope and 
when clause 42 comes into opel'atioll I haye llO .Joubt that in l('ss tlnlt' 
thall my Honourable friends imagine or apprehend even the railways 
will be under the complete control of this House. e~ that hap-
pelll! the true time for co-ordination will come. I· 'Illite accept that.. 
I may tell my Honourable friends, who differed from me, that it is .no 
lJ.!ie s~ in  that w.hat we cannot control we must. destroy. It wa!;l not 
a doctrine to which I could subsc.ribe from the beginning. ·M,. 
Honourable friend, Mr. Suryya Kumar Som, I think, has. risen 
from his dreams and is now in the lann of realities and I am quite cer-
tain that he does not wish to kill the child that may some day own him 
thOUgh he may· not fully own that child today. Therefore.·1 hav!' 
110 doubt that he has thoroughly reconciled him!"eJf to the- ~tu ti t  
with tlle hopefulness of H stpp ;'hild beiDI! his own child in MurRe of 
time. In so far as co-ordjnation is concerned. I quite l ~ee it is but. 
the beginning. But it. is hut a good e innin~ and a hOpeful one. 

As regards ll;l1other matter to which somehow the House. I do not 
&'\3 (yut of a feeling of tiresomeness, yesterday. did not pay very much 
attention except to record a silent vote is Chapier VITI aYLd its opera-
tion. I entirely a!!1"ee that an industry as it is called, I do not wiMh 
~ call it by any other· name, you m!i.y eaaily re-read sO'me of my 
speeches and my Honourable friend, Mr. James, in· partieular, and 
find that in this present condition of transport. it is true that if WF\ laid 
$n immediate further burden, it might be difticult to bear, diiBcult to 
$Dstam in competition with that "monster system of railways II of 
which my Honourable friends were scared. But I want· them riot to 
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be 10 seared. When they ride it, tJley will Dad· it et ~ 'QIIeful, 
perfectly helpful and perfectly comfortable in course of ti1,ne. 

. 4D Honourable Jlllember: Air-conditioned , 
JIlr. Bhulabha.iJ. Desai: I do not like it. I have travelled in it 

~ e  and if it is abolished I will not be sorry except for the company 
I . have had on that particular occasion. 

But coming back to Chapter VIII, I quite agree that we have wistlijr 
decided that it should not come into operation for a period of some five 
years from now. 'l'here will be time enough to .readjust t~in s  there 
will be time enough also to see other changes whlch may brlng the two 
systems of transport nearer and perhaps· even centrally and singly con-
trolled. Therefore, in all probability, that burden was not imposed upon 
the transport industry very wisely. My friends appear at all events by 
their conduct to be thoroughly satisfied with that particular consumma-
tion i RO that, as I said when this Bill was referred to the Selet:t Com-
mittee. so far as the safety provisioI:s are concerned we might overdo 
1 hem to some extent i and I think we h:lVe adopted a very reasouublt: 
mCdn and to a large extent I must confess that my Honourable friend, 
Mr. Mitchell, was not too hard either because of his love for the roads 
or l,)ecause of his hatred for road-hogs; and, on the whole, I think we 
have controlled the driver, we have made the vehicle fairly efficient and 
suflicitmtly less dangerous so far as the use in modern times of speed is 
conceI'ued ..... . 

Mr. F. E. James: And Mr. Clow has been controlled! 
Mr. Bhulabhai J. Desai: No ; the only person whom I cnn C0116I"1"a-

tulatt:. in addition, is my Honourable friend, Mr. James, and his col-
leagues who have escaped the speed limit restriction ; and, if my frie!ld 
n-ill promis£' not to drive the car at two o'clock in the morning, after 
some convi,-ial evc11':ll:;t::, as I have seen the results in the city of Bomuay-
he will probably find if 'he does not do so there will be an amendment 
shortly in this House next year. I have seen in the streets of Bombay 
t,·ce.,; uprooted, cars down and persons not identified having disappeared. 
But I helip.v£' this after reading the figures" hich have b£'en read 'lut lo 
us and which we have studied-and when [ think of the whole matter 
I thit.k one can easily exaggerate-I do not deny that each human iife 
B1lS value and yet you cannot imagine that each time many thousands 
of c8i"s-nearly a lakh in this country-move, some human being is neces-
so.rily and actually crushed. That is an unduly lurid, and \HOhg 
picture; and, therefore, while we may ot~ t lives we may not in that 
.ffort unduly curb what is bound to happen in human existenC1! by way 
of increase of spced. The time has now arrived when my friends e:m go 
from .J odhpur to Amsterdam if not to London in two and a half days ; 
8.Dd they hope to do so in a day and a half. Under these eireumloltances, 
to talk of excessive speed appears at all events to a mere modern maD 
lIoDlewbat of an e ~ gerated and lurid picture. But we have achieved 
th.is : one may ~l i  it for this House that notwithstanding the persever>-
&pCP. of a fum that WII.8 temporarily created, which is now dissolved, the 
IQ8DJler in which e.very question 88 it came before the House was dealt 
wJth--:-it is a·great-quality to fight to the last ditch-a quality which ma,. 
h. tested in the neal' future in worse eil'cumsta.nees than those 'With whicll. 
W8 were confronted here. -I, therefote, cODgI'aWlate egeelYes on tilt· 
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good temper with which this Bill has been carried and also on the 
efficien • .lY and the usefulness of the measure which I hope and trust will 
be the forerunner of a real co-ordination between rail and road trans-
port alld I hope air transport. There is one other means of transport 
which 1 must mention, in this connection, and that is shipping ; and 1 

. make a special appeal to my friends who have now dissolved the partner-
ship that in course of time and for our mutual advantage they will assist 
us in every measure by which those four means of transport will be ;!o 
.co-ordillated that India and England-at all events Indians and English-
men-let us leave the countries out-can be better friends and serve the 
CDURP. of India better by better understanding and by real goodwill. 

Dr. Sir Ziauddin Abmad, (United Provinces Southern Divisions: 
Muhammadan Rural) : Sir, I take this opportunity to congratulate my 
friend, Mr. Clow, for successfully piloting this very important Bill. 

An Bonoura.ble Member : In spite of you ! 
Dr. Sir Ziauddin Ahmad : No joke now. This is the third importallt 

Bill passed by this Assembly ; and, in spite of the fact that, he and h.i& 
i ~t Lieutenant were not trained lawyers, they managed the whole 

aflair very admirably. In the case of the other two Bills, the Com-
pamcs Bill and the Insurance Bill, they were in the hands of trained 
lawyt'rs ; I know from experience that a person like myself, who is not 
Ii practising lawyer, is very much handicapped in understanding pre-
cisely legal limitations especially questions of appeal, and reference to 
Penal Code sections. I had some difficulty in finding out tlxactly the 
implications of certain sections and I, subsequently, verified that the 
interpretation I put was correct ; but I was very much handicapped; 
and I congratulate my friends, that in spite of the fact they were not 
trbil:).cd practising lawyers, they guided the various stages of this ~ill 
to the satisfaction of all. I would like to assoeiate Mr. Mitchell in this. 
AmI though I did not agree with him in every detail, I must admit that 
he knows his subject very well, and his knowledge has been a great help. 
We were fortunate in havins: the guidance of two able men to take us 
through all the stages of this Bill. 

There are three points to which I would like to refer, about which 
I was not very happy. The first is the question of insurance already 
referrt>d to by the Honourable the Leader of the Opposition. We know 
that t.here are some pious Muslims who have religious objectiollS tG 
insurance and Maulana Zafar Ali Khan had been repeatedly pointing it 
out. I know that this compulsory insurance would have thrown this 
clasR of men out of trade ; and for this reason I tabled a series of amend-
ent~ and I intended to fight every inch of the ground in the eighth 

Bhapter of the Bill but, fortunately, on account of the broad vision :>f 
the Ml'mber in charge of the Bill a compromise was made, and the opera-
tion of this particular chapter was postponed for a period of five years. 
During these five years some kind of mutual insurance companies maY' 
t'lOme mto existence by means of which certain people may join together 
and share the joint reRponsibility. I p.xpect motor owners will joiu 
tngether to share the liabilities. It will be a kind of mutual insurance ; 
and this will not he objected to by the orthodox Muslims. I did not. 
tllerp.fore, move my amendments ·in ehapter VIII.· 
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The next thing is about clause 42. I quite appreciate the argumenU 
behjnd this particular clause : the inteBtion was to solve the probleJ)l of . 

. the rail and road competition. I believe we have not tackled this com--
petition problem, but by this clause I foresee a certain danger which 
migbt possibly arise later on-I hope it may not. This clause may be' 
abused by the Government of the day, whoever it may be, in the eleetion-
e<"riug campaign. It may close down a particular branch of the road 
for motor traffic, which is likely to be used by opponents, and thus the 
vot·er/; of the opposite party will not be able to attend the polling booth ;. 
because we know-those who have been through elections--very well 
the phrase, where there is a motor there are voters ; and if the motors 
are ~to e  the voters will be lost. This is the apprehension that 1 had 
jn clause 42, but I hope that my apprehension will not materialise and 
t ~ we may have the smooth working of this particular clause. 

The next thing that I should like to refer to is the question of the 
12 N punishments proposed for the new offences created 

OON. Gonder the Bill. They are rather heavy but I hope in 
this case also that those who will administ-dr the law will realise that after 
all they art:' new offences and punishment ought to be given with care. 

There is one more point which I should like to mention. I haTe 
vitlualised in my mind aU the rules that will be framed by the Provincial 
Governments, and I think it will form a voluminous book of about 300 
pages which a motor driver will have to digest before he can think of 
driving a car, and if my friend, Mr. Mitchell, happens to be associated 
with any examination, he may prescribe this particular book as a text book 

~ thtl examination. Then the other difficulty is that the rules may )lot 
be the same in all the provinces. So, Sir, some persons will probably 
come forward with a compendium classifying variation from province 
to province with respect to the same rule. Tourists who would in future 
be touring in India, say (rom Calcutta to Kashmir, will have to take i.his 
compendium with them, and consult at the border line of each province. 
Sam(, thing happens in Europe. When we travel in Europe, say from 
Amsterdam to Turkey, we have to follow different rules in each country. 

Now, Sir, in this particular Bill we have left a large number of things 
to be done by the Provincial Governments, and as the Honourable the 
Leadel' of the Opposition pointed ont, they have the good of the country 
at heart, and, therefore, we can trust them. I appreciate that remark, 
but I do request him to remember that when we on this side tried to 
entrust the Local Governments some other matters, we were Rlso 
aetuRted by good motives and we had also the good of the country at 
beart. 

Sir, I congratulate once more my friend, Mr. Clow, and I hope that 
he will now have an easy mind n~ will not dream of the Motor Vehicles 
Bill. I wish him happy voyages and I hope that when he comes back 
he will read the Bill in the shape of an Act. 

Mr. II. S. hey (Berar : Non-MuhammRdan) : Sir; thtl Third Read-
i~  speeches are something in the nature of post-prandial speeches, and. 
particularly the happy ~ ee  which the Hf'nourable the Leader of the 
Opposition made just now on the Third Reading confirms the view J have 
ttken of the debate on the Third Reading of a Bill. Sir, we aU siD-
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Cll'elJ 30Ut i.D. congratulatiug the House OR having mecessfully legislated 
Otl :tAis matter. We also congratulate our Honourable friend, Mr. Clow, 
OIl the success he has achieved in getting this Bill passed. The mea-
aure was undoubtedly a complicated one and also of a technical nature, 
and in the very nature of tnmgs it was inc\·itable that it shlluld lle a 
et>ntroversial one. In fact, it was intended to be a measure that sought 
to bring about some kind of reconciliation, or, to use hackneyed term, 
co-ordination between what wascatied conflicting interests, and, there-
fore, the lot of those who attempted such a task was something like the 
lot of those who want to paCIfy two persons who quarrel with each 
other. The peacemakers' lot is always a very difficult one, and, there-
fore, it was not a matter of surprise that we have had on the floor of 
the House debates in which at times we found some of the best friends 
fighting against each other. 'l'hey fought bitterly, and yet it is reaUy 
a matter for congratulation that at the end we found that the fight had 
left no bitterness behind it. Weare the same old friends determined 
t(, lll ~  on our work in a spirit of harmony and in a spirit of co-opera-
tion which has been the characteristic of this House. 

Now, Sir, so far as the Group to which I have the honour to helong 
and thoe privilege to lead is concerned, as als<> the other· Groups on this 
side, we had all a very uphill task to perform in the progress of this· 
Bill. Some of us felt keen interest in the welfare of the particular 
class whose interests were going to be affected advcr::lely, b\' the Bill, 
and from that point of view I congratulate my friends, colleagues in the 
l:ady, for having done their best to champion their cause and to advo-
cate their interests, and I daresay not altogether without success. Even 
when at times we found that OUr opposition had failed, yet it has left its 
Indirect effects, with the result that· the \"al'ious conflicting interests 
have bten, to some extent, recoJlciled and made the BU what it is. Al-
though I··do not feel happy with all that is done here, s~ill 1 must say 
that the combined efforts of all Members of this House have now 
bTought on the Statute-book a measure which will, at least, make a real 
beginning for co-ordination of the two interests, the Railways and the 
lllotor transport. It is true that the motur trallllPort is going to be 
largely a charge of the provinces and Uailways are going to be a. charge 
of .an authority which has yet to come, 1 think that the success of this 
co-ordiuation will depend, not so much upon' what has been enacted. 
here, but upon the spirit in which this Act will be worked both by the 
Centloal Government and- also. by the Provincial Governments. With the 
growth of spirit of democracy in the country, with the growth of s i it~ 
of responsibility in the provinces, let Us hope that the proyisions will be 
so worked as .not to causE! any hardship on any class of people, particu-
larI,y, on those who earn their livelihood by. the motor transport busi-
n~  I also hope tliaft,p.e Railways will not be too greedy and not 
i i is i in tel~ use t~ei  in1luence on the p:,"ovinces so as io exert prea-
sure on them WIth a VIew to make the lot of the motor transport industl'1 
difBcult and miserable, and that there ·will be an understandingbEl,tween 
these two interests for the common good of the country 0 The country. 
baa t8e same regard for the drivers areas much interested·in the motor 
t,alLltport industry as- for those who 8.1"6 interested in the railways •.. Both. 
of.tham belDng -to thia country, and, therefore. we have 8U1rted with. tile 
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idea that it is possible to bring about co-ordination. Whether this will 
be successful or qot will depend upon the retention of this spirit of equal 
regard for both by those who have to administer the Act, and I hope that 
the Act will be so administered. 

Now Sir a reference was made by the Honourable the Leader of 
the ~sitio~l that a firm had been formed and it is now going to be 
dissolved. I hope it will not be disilOlved. I hope that the firm will 
grow more and more in strength, and those who had to differ from them, 
for the time being, will also form part of thi"l big firm, I mean all those 
friends who belong to the various Parties, in~lu in  those who belong to 
the most representative Party here, 1 mean the Congress Party, will all 
join together alid form a firm, in which all of them will have a common 
interest, and a common object to pursue. In that spirit will lie the 
growth and prosperity of the national firm hereafter, and not in its disso-
lution to which my friend referred. 

Then, Sir, in connectign with this Bill a fear was expressed on the 
1100r of the House that different provinces might take different views. 
This is a measure in which the different provinces will have to consider 
the common interests of the country as a whole, and its success will 
depend largely upon the fact whether all the provinces in India will 
think alike or not. In the framing or the regulations under this Bill 
the provinces will have to consider problems not merely from their own 
point of view, but also from the point of view of the interests of the other 
provinces that may be involved, and our capacity of looking at Indian 
questions, from the lnililln point of viow without any substantial loss 
of provincial interests, will also be vested by the manner in which this 
measure will be administered by them. 1 hope the g-rowing sense 
of nationalism in this country will give us the right direction to 
frame our o<wn rules and to adjust all .that we have to no in order to -give 
effect to the law which we are just passing. 

I congratulate all the Parties of the House. I also cong!'atulate 
the members of my Party on having put up a stiff tight Ilnd also my other 
friends for having, in spite of their opposition, given Our point of view 
a o ~  and due consideration, I hope that the spirit of co-operation 
will prosper hereafter. Now that my Honourable friend. Mr. Clow, 
has come to end of an arduous journev in this Bill, T am told that it is 
going to be the beginning of not e~ long journey. J wish him bon 
voyage and safe and happy return. Before I conclude, I wish to make a 
reference to- the services rendered to this House by the Honourable the 
Law Member for the valuable assistance that he gave as regards the 
points that were raised in the course of the discussion. 

An Honourable Member: Don't forget Mr. Mitchell: 
Mr. II. S. Aney : He goes with Mr. Clow. I have congratulated Mr. 

Mitc:heU also, I did make special mention Of his name, I support the 
mobon. 

1Ii'. A. Aikm" (Bengal: European) : It is two months since the 
Select Committee cOllQ.menced its session, and sinee then all Parties 

·haTe ~ en the ~est and t~e m1)S1; practical interest in the progress Qf 
the Bill. Its ultImate form IS probably the best compromise that could 
be obtained between the 'Varions conflicting interests. But I do not feel 

YULAD 
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LMr. A. Aikman.] 
that anything is to be gained at this stage by any detailed discussions 
of the Bill as it was, as it is, or as it might have been. There are certain 
featUlre in it which we dOl'not quite like for we elie ~ that they will 
hamper that rapid growth of the transport industry in this country 
which we feel is so essential to India's industrial progress. We still feel 
strongly that clause 2: confers upon Provincial Governments powers 
of restrictions which are too great at this stage of India's industrial 
development. But, in spite of these features of which we disapprove, 
we nevertheless fully recogilise that there is much in the Bill that is 
good and that a distinct step forward has been taken in the creation of 
a proper Highway Code, and in the introduction of a great degree of 
uniformity in regard to the administration of the law relating to motor 
yehicles in the different provinlles. We should like to be in ~ e  re-
garding the proposed Model Motor V chicle Rules. These, we under-
stand, would be submitted to the Technical Committee of the Transport 
Advisory Council, but we hope that they will also be submitted to 1!ro-
vincial Governments and through them to those associations which are 
interested. With regard to the (. firm " which hils been referred to, I 
should like to t"hank my Honourablf' friend, Mr .. l e~ .. for thf' very 
kind and excellent sentiments which he has expressed. . 

I cannot sit down without paying a tribute to my Honourable 
D:iend, Mr. Clow, to whose ability and industry this Bill owes so much. 
During the discussions hard knocks have been given and taken, but 
however much we may have had occasion to disagree with some of the 
views of my Honourable friend, Mr. Clow, we yield to none in our re-
cognition of his sincerity and devotion to the interests of the problem 
which has been before the House for the past three weeks. Nor can I 
omit to associate with my Honourable friend, Mr. Mitchell, to whose 
labours in connection with this Bill extending over some years and 
whose grasp of the subject, the House owes a great deal. 1 support the 
motion that the Bill, as amended. be passed. 

Syed Ghulam Bhik Ba.ira.ng (East Punjab: Muhammadan) : Sir, 
I W88 to a certain extent anticipated by my Honourable friend, Mr. Aney, 
when he characterised the speeches On the third reading of a Bill as a 
kind..of post prandial oratory. I was myself tempted, when I heard the 
Leatter of the Opposition making the very jovial speech with which he 
entertained us this morning, to think that really a series of after dinner 
speeches had started and that I might also take part in it for a few 
minutes. But then it occurred to me that there is a great deal of differ-
ence- between speeches made on the third reading of a Bill, especially 
when it happens to be·a"very long and complicated measure, like the 
one which we have just finished, and after dinner speeches. When you· 
have finished a dinner, you haVE! enjoyed your food and your drink-I 
mean the House, Sir, I do not mean you-drink, of course, does not imply 
anything bad, it may be the most innocent sort of drink-it is as a con-
sequence of the enjoyment that you have had, that you indulge in after 
dinner eloquence. But here, we should be really compared to a way-
far4!r who had to perform a long and arduous journey and at the end 
of the journey just gets relief and feels quite happy, has a cup of tea 
and has a merry ~ t with his. friends over that cup of tea. No doubt, 
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every one of us, as was indicated by the hearty clleering ~ i  we had 
after the second reading of the Bill was over-every one III thIS House 
felt happy that we had finished a very long and laborious course of ~o  
and now could talk more pleasantly to each other, because the dIffer-
ences which gave rise to so many hot debates were at an end and we 
could indulge in what is called Man tura Haji bigoyam. to mara haji bigo,-
mutual congratulations and reciprocal admiration. I do not want·to be 
left behind anybody in the matter, first of all, of, congratulating my 
Honourable friend, Mr. Clow, .and his concomitant sO to say, my Honour-
able friend, Mr. Mitchell, on the great sllccess and I may almost say the 
great brilliance' with which they have piloted this Bill in this House. 
There is no doubt that it was a very important measure and it required 
not only a great deal of study and prepar.ation and thinking but also 
a great deal of discrimination to deal with the enormous number of 
amendments which had been put in. I must say that my Honourable 
friend, Mr. Clow, whenever he dealt with any points on which he dianot 
agree with those who moved amendments, threw such a light on the 
various points involved in the discussion that we could not help admiring 
him. The same is also true of my Honourable friend, Mr. Mitchell, who 
appeared to have such a mastery of details of this vast and complicated 
subject. I must also congratulate the Leader of the Opposition who on 
many occasions, with regard to many of the difficult and tough questions 
that arose during the courSe of the debate. made illuminating speeches 
on the points raised. The House must thank him for the able guidance 
which he afforded to us all in carrying this Bill through. Although 
Ghalib has said : 

" Safina jabke kifIMB pe alaga, Ghalib I 

KhudG 116 1cya _tam-o-jGtw-HuJkhudG kGhY6." 

" 0 Ghalib : When my boat has reached the shore, I shouIa: not 
complain to God of the oppressive treatment of the sailor in charge of 
the boat." 

And yet, one may mention that in certain points many of us, my Party 
at least, and I think even the Congress Party are not satisfied with what 
has happened in connection with this Bill, particularly, in the matter cf 
the deletion of clause 132. The right of appeal which that clause guve 
to persons convicted of offences under this law was, as far 88 we were lIhle 
to see, in addition to the right of appeal possessed under the Criminal 
Procedure Code and would have been a very valuable right indeed" but, 
unfortunately, that right has been taken away by the deletion of that 
important clause which had been put into the Bill by the Select {'om-
mittee after very great deliberation and quite appropriately and properly 
supplied a necessary supplement to the provisions relating to appeal· con-
tained in the Criminal Procedure Code which ,would have benefited those 
engaged in the motor transport industry but, anyhow, that matter for the 
moment cannot be helped. A..:o, to clause 42, there is still a feeling with 
certain people that the powers of the Provincial Governments, with regard 
to making rules to regulate and control motor traffic and to bring about 
co-ordination between rail and road transport, are a bit too wide but that 
is a matter over which people have genuine differences of opinion and we 
can wait and see how that ~u e operates in actual working, what kind 
of rules are made and what kind of result.s follow and perhaps the feRTII 

L41ffiAD . d 
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LSyed G.h.ulam Bhik Nair:ang.] 
which are now entertained may not materialise or if they do materialise to 
a certain extent it may be practicable to remedY' later on any hardships 
which follow. With these few remarks I repeat my congratulations to 
M.r. Clow and Mr. Mitchelbland the whole House on successfully piloting 
this Bill through this House. 

Mr. N. C. Chllllfir (Calcutta: Non-Muhammadan Urban) : After 
the Honourable the Leader. of the OppOBition, the Leader of our Party. 
had spoken, there would haJldiy have been any necessity for me to get up 
to address this House on tlat third reading of the most important of the 
Hills that had been taken up this year by the Assembly. The fact is tbat 
'We, the back-Benchers of the Congress Party have been taken to task by 
several Members of the parties with which we generally act in unison f01" 
Euerificing our liberty of conscience to our Leaders. I deny that altogether. 
Sir. the Congress Party would liot have the adherence that it has, the 
Congress leaders would not have the allegiance that they have if the 
Congress was not democratically organised and its leaders were not 
democratically minded, if they did not give us absolute liberty to convince 
the leaders if we found that we disagreed with them. Sir, if the friends 
who accuse the back-Benchers had been present at our party meetings, they 
would have realised that the Congress Party meetings are much more 
I'tormy than meetings in this House. Even then. as has been admitted by 
PlY learned friend, Mr. Ghulam Bhik Nairang, there is ample scope for 
honest differences of opinion even with regard to clause 42 of the Bill 
and if any of us yielded we yieldtd to the superior experience of the 
majority. It is only recently, from about seven or eight years ago, that IS 
iu this decade, that even the countries which have the most representative 
of institutions have taken to regulate and co-ordinate road and rail trans-
port .. It is; therefore. but natural that in our country where public opinion 
o~s not find expression always, there should be a great deal of difference 

between people who lead such public opinion .on the question of co-ordina-
t.ion of rail and road transport. We had also to take into account the 
peculiar ppsiti<m of the Indian Railways and the Indian motor transport. 
because, while we recognise that we could not control the railways as 
eifectively as we ~oul  like to, we may control other kinds of transport 
industry and it ~  this reason that the Oongress Party, which has 
been responsible for cliiu.ee 42 as it stands, put forward the suggestion and 
l n ~  it on the Government that the transport in ~st  should be 
ftIl1l1ated not by the Central Government which was interested in the 
railways but by the Provincial ~ e n ent which was interested in roads. 
Rpeaking for myself, my instinct as a lawyer did rebel against the regula-
tion of private cars. It found a great onslaught on it when I was asked to 
6ubseribe to the theory that private carriers should be regulated. I have 
'hPen taught to believe that· the primary purpose of the highway was that 
you should be free to go where you pleased, that yoU:. should be free to carry 
your own goods along the public highway but I do believe that the Pro-
vincial Governments which consist representatives of all sections of the 
community and whieh are amenable to public opinion will not li.,.htlv 
interfere With the right that the public always has. had over the ~l li  
i ~  To say that you can use the highway f()r private use is not agl"E'C-

jug to tlle view whidt had been canvassed by my learned friend, Pandit 
-Mait1'&, that people could use it for commereial purposes of transport. 
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for making profit out of the roads which the public have contributecf to 
make and I d.o think t ~t we acted rightly, jp,:giving powers ~ .our own 
Governments m the prOVID.ces, no matter whetller the Congress 18 m power 
or any other -party is in power, whoever maybe in power, the Proviucial 
Government will have to be amenable to public opinion and public 
influence and' if to such Governments, whose jurisdiction over roads is 
unfettered, we give the powers that we have,;given I, for myself, do not 
1hink that we have done any wrong whatsoever. 

The Member in charge of the Bill has been congNtulated and he tully 
deserves that congratulation but the members of the Select Committee Wh8 
laboured and changed the fundamental character of the Bill, at lellilt so 
far as the co-ordination of railway and road transportation is concerned, 
do deserve our sincerest congratulations. I do not belittle the i o t n ~ 
of the criticisms that have been levelled against the Bill as it emerged 
from the Select Committee and my Honourable:and learned friend, Mr. Som, 
also deserves the congratulations of this House. And to my Honourable 
friend, Maulvi Abdur Rasheed Chaudhury, I pay my best complimeuts, 
and I do so knowing the tenacity with which he persisted in bringing 
forward amendment after amendment. He, Sir, deserves our commenda-
tion. Sir, when I referred to the members of the Select Committee I 
should have mentioned specifically by name my Honourable and learned 
friend, Mr. Santhanam. Whether in Select Committee or at our party 
nlcctings or in this House, I may say without fear of contradiction, his sel"-
vices have been invaluable. Sir, it is true that motor t lls~ t  which has 
been regulated in other countries, has not yet ceased to be a fruitful source 
of street casualties, and I do not expect that the history of India will be 
any different. If I may quote what the editor of the Times wrote in one 
of the editorials-I am quoting from memory, not the exact words-the 
purport of what he wrote was that road casualties will come to an end ocly 
when every motorist realises that he is in control of a dangerous 
instrument, if every pedestrian realises that going over a road is like 
going over the top, and if every cyclist realises that a wobble may lead to 
his funeral or the funeral of somebody else. Then and then alone can w.e 
·expect a drastic reduction in road' accidents. I should before resuming my 
seat like to draw the attention of the House to one point. Sir, in this BiU 
~ have accepted some of the recommendations of the Cassels Committee 

which sat. in England and whose report came out last. year, but I should 
lilce to take this opportunity of asking t ~ Government to rememb?r that 
tlle Cassels Committee suggested the creation of a Central fund so that in 
all rases where insurance money might not be realisable, it might be· ~ 
tributed to by the insurers amongst themselves, except where the offender 
could not be traced. I hope that now that Chapter VIII is not coming 
into force for four years from !he commencement of this Bill, Government 
. win take the trouble to explore the possibility of creating a Central fund 
-with regard to il1surance. With these words, Sir, I Il/!'ain ask the House 
to congratulate those who have been resp0nBible for the paSBage of this 
Bill. 

Some Honourable lIeJDbers : The question be now put. 
. Mauivi Muhammad Abdul Ghani (Tirhut Division : Muhammadan) : 

gil,. I am very thankful to you that you have permitted me to speak in ~ 
~ n langu8f?e before, fliz., Urdu, the lingua ,ra.nca. of India, but the dim. 

J. :1.1 
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(:&Iaulvi l\Iuhammad Abdul Ghani.J 
culties and disadvantages, w,hich I have been put to during the course of 
the year since I am here, have compelled me to familiarise myself with the 
language in which, unfortunately, the business of the House is conducted. 
1'hough I have not achieved eloquence to express myself in that language 
I try to express my views therein. Sir, I am not satisfied with this piece 
of legislation which is going to be passed-but I cannot oppose it also 
because I have, by my vote, removed several injurious provisions of the Bill, 
though I have failed 41 achieving success in getting some other unwholesume 
provisions of the Bil;l removed. I say, Sir, that it has been urged in the 
House that the Railways ~  the motor industry are national assets, but 
I hold a different view. I t.b.ink that the Railways and the motor industry 
are both business concerns. They are paid for the work that they do. 
And if both are business concerns, they should be cautious and should 
take care of every farthing" But as everybody knows, the il ~ art' 
not looking to the farthing; they are for ever very extravagant, and I fail 
to understand how long this method of spoon feeding legislation will help 
them. I may mention here one instance which took place at Jamalpur 
after the ill-fated tragedy at Bihta. The Agent of the East Indian Rail-
way had a desire to have an'experiment to find out the cause of the disaster. 
What he did was that he arranged a collision and property worth l ~ of 
l'upees was destroyed! In addition to that, I find that the railway stations 
in these days are constructed as if they were the palaces of kings and 
emperors. Sir, if the Railways will go on in thiS way, no piece of legis-
lation will help them. In the end, Sir, as all other Honourable Mem-
bers have done, I take the opportunity to congratulate the authorities 
and the Honourable Members. I think the Honourable Member for 
Communications, Mr. Clow, is very fortunate in being fortified l,y the 
.four pillars of the Opposition in getting this piece of legislation enacted 
Then, my friend, Mr. Som, actually deserves the congratulations of the 
IIoW!e because he was never afraid and never shy in spite of any amount 
of difeat that he sustained ; and in the end I should congratulate my 
four Congress friends.-the Honourable Mr. Satyamurti, the Honourable 
:Mr. Santhanam, the Honourable Mr. Gadgil and some one more who 
helped in the easy passage of this Bill as if they thought that they had 
to execute these things as executives of the future Federal Government. 
Wit.h these words I resume my seat. 

,Mr. K. Sa.ntb&D&m : Sir, it is more to obey the command from my 
Leader rather than from any desire to speak that I rise to support the 
motjCj!n. It is more or less super:ftuous on my part to congratulate the 
HoiiO'hrable Mr. Clow and Mr. Mitchell on the very successful work thei 
have done. It is only those of us who were on the Select Committee who 
were best able to appreciate the openmindedness and the readiness with 
which they were able to accept new suggestions. It is extremely difficult, 
especially when one has had to prepare a long and elaborate Bill like 
this, to be able to receive new ideas almost at a moment's notice. I should 
also like to pay my tribute to the Honourable the Law Member who was 
never irritated at whatever we said. I should also like to mention 
Mr. Chatterji, whose knowledge of the matter of insurance was so valu-
able in making the alterations which we did in Chapter VIII. I may 
also be allowed to refer to the wonderful patience which our Honourable 
the Deputy President showed and also the great strain which he had to 
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bear. For a man of his age to have been able to stand so much strain 
and to ~ e been so alert during the proceedings of the Select ComIQ.ittee, 
it is something for which we should be proud.· !. 

About the Bill itself, I wish to make oilly very few remarks. The 
Honourable Dr. Sir Ziauddin Ahmad said that the rules which may bc 
framed by the Provincial Governments might introduce a lot of com-
plexity. Perhaps he has not looked at the manuals of rules of the 
Provincial Governments. If he had looked at the various bits of legisla-
tion which regulate motor traffic in Great Britain and if he had taken 
into account the variety of rules which are now in application in the 
provinces. he would have been able to realise the extt;lnt of simplicity which 
this Bill has introduced in the region of motor transport. It is enough 
to mention two things. Any licence issued:.by any licensing authority 
will be valid throughout India and if a motor vehicle is registered in any 
part of India, that registration certificate will be valid through-
out India. If the Bill had done nothing else but made these two changes, 
it would have been worth while. Whatever differences the Provincial 
Governments may introduce in the rules, they cannot do away with the 
simplicity which these two provisions have introduced in the existing law 
relating to motor vehicles. I shall not deal with the much-debated clause 
42. I have said already, during the course of the discussion, what I 
had to say about it. But there is one thing which I expect from that 
clause to which no reference has been made. I expect, Sir, that it will 
be an inducement to the Provincial Governments to develop an intensive 
knowledge of railway freight and motor freight which is so essential for 
the marketing of agricultural goods. At present, the Provincial Govern-
ments have no inducement and they have no expert knowledge of these 
SUbjects. If, as a result of this clause 42, they are indllced to create a 
body of experts and to create a school of thought which is devoted to 
intensive study of the problems of marketing and the way in which the 
freight charges affect the distribution of agricultural produce in the 
provinces, then it would have done something which was not expected but 
which would be of the greatest consequence, even of more consequence 
than the so-called rail-road co-ordination. 

Sir, doubts have been expressed that this BIll will affect the motor 
traffic. I myself do not expect any such thing. I expect that this Bill 
is going to help the great expansion of motor traffic. I said on the first 
reading of this Bill, that the motor traffic itself should be provincialised. 
J hold to that view. I have been impressing upon my own Provincial 
Government that this is a veritable. gold mine for them. If they. pro-
vincialise motor traffic, they will be able to recoup out of it a lal¥,e frac-
tion of the loss which they are going to incur owing to the intrOjJ'"if-ction 
of prohibition. But, 80 long as they will not provincialise it and get the 
maximum revenue out of it, they have ~ot the incentive to make as Pluch 
out of it as private trade will allow. They are already getting a lot and 
they are bound to get a lot more. But I h!lpe that in trying to get as 
mnch as possible from the motor traffic, they would also bear in mind 
that they should try to get as much from t;he nilways as possible for the 
good of the people of India. I am sure that they can do this by diverting 
motor traffic in all directions and to those areas where it does not exist 
today by building good roads in rural areas where no such roads are to be 
f/)und. I hope also that this Bill will induce the Central Government to 
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place sufficient funds at the disposal of the provinces ~o make roads where 
they are not now available. I wish also to suggest to the railways that 
one of the things that they can do in order to get the effective co-operation 
of the provinces is to build good. warehouses near all the 
stations, so that agriculturists may store their produce there. It is DO 
use asking them to take theJr goods to the railways if they do not provide 
facilities for warehousing. I know that, strictly speaking, this is a pro-
vincial subject, but it is a field in which both railways and the Provincial 
Governments can co-operate effectively for the well-being of agriculturists. 
With these few words, I have great pleasure in commending this motion 
for the acceptance of the HOUBe. 

Mr. S. SatY&Dlurti ~ s City: Non-Muhammadan Urban): 
Mr. President, the House has now reached one of those comparatively 
rather happy moods when all of us are happy with one another and 
when we are willing to say that all is well with the world. The Motor 
Vehicles Bill has reached its third reading stage. Lest I may be mis-
understood, if I strike a somewhat discordant note, let me begin by 
associating myself wholeheartedly with all thE' words of congratulations 
which have been showered upon the Honourable Member in charge of the 
Bill or the Secretary in charge,-I do not know which of them is in charge 
of the Bill now-and all the others connected with the Bill both in the 
House and in the Select Committee. But the first point I would like to 
make is this, that this Bill was orphaned almost at its birth. I do not 
know how the Government of India works, but my conception-although 
J have never been a member of any Government--of any decent and 
responsible Government is, that when a Member of that Government intro-
duces a Bill of this complex kind, he should not drop it even for the 
Governorship of Bihar. I am not blaming anybody in particular, but 1 
think it is less than fair to this Honourable House that a contentious nm 
of this nature should be introduced by a gentleman who deserts his place 
of duty and leaves it to somebody else to father it. It is a great tribute 
to the industry, the capacity, and the brain-power of the Honourable 
Mr. Clow that he has done what he has done, by this Bill. I do plead 
for him and for others like him in the Government of India that this 
system of robbing the Government of India of Members in charge of Bills 
for ,Governorships of Provinces ought to. cease, if this House is to be 
treated fairly and respectfully; 

Then, Sir, another feature of this Bill was that in the Select Com-
mittee the Member in charge of the Bill was not a Member, and the 
Secretary in charge of the Bill who was a Member of the Select Qommittee 
is not a Member of this House. When this Bill goes to another plnoo; 
somebody else will be in charge, and when this Bill comes back, I do not 
know if some other Member of Government will be in charge of this Bill. 
J do suggest that this is not a matter on which the Government of India 
or the House can congratulate itself. 

As regards the work of the Select Committee, sufficient has been said, 
Coming as I do from the same province, intiD!ately associated as I am 
\vith my Honourable friend, Mr. Santhanam, I feel proud as if all the 
compliments are paid to me. But I should like to say this, on the whole, 
on behalf of the Congress Party; I want to say it, Mr. President, YOI1 
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have watched it for the last four years, this House in its Simla Sessions 
bas been worked to its utmost, starting with a smaller Bill like the Pay-
mf!ut of Wages Bill, all these three Sessions we have been engaged on 
the Indian Companies Act, the Indian Insurance Act and the Motor 
Vehicles Act. We plead guilty to many sins of omission and commission, 
but you, Sir, and the House will agree that in point of industry of work 
and of attention to every amendment in this House, the Congress Party 
has c!>ntributed at least as much as any other Party in this House. When 
amendments after amendments are moved here or are withdrawn, I may 
inform you, Sir, that each amendment which we said : ' was not moved ' 
was decided after a long and laborious and careful discussion, where every 
member of the Congress Party had his right, 88 much as the Leader him-
self, to put his point of view. For the amount of the work we have put 
behind this Bill we claim credit, and whatever else the Congress Party 
mayor may not have done during the last four years, it has justified its 
existence by its hard, continuous work on aU these Bills. 

An Honourable :Member : Why do you praise yourself , 
Mr. B. Sa.tyamurti: Sir, the Congress Party is obliged tp other 

friends for giving praise, but I praise myself because I want my Honour-
able friends to join the Congress. I want to sell my goods ~n  I want 
to see no other Party in the House or in any other House except the 
Congress Party. 

Sir, I am anxious that before this third reading, there should have 
been an interval, i.e., between the second reading stage and the third 
reading stage. Indef!d, our Standing Orders contemplate that there is 
such a stage and, under Standing Order 49, you have got to see that 
the Bill is ready to be passed, by suspending the Standing Orders. U 
nobody takes objection, then the Bill can be proceeded with. I do not 
know what are all the a]Dendments made and I do not know if any other 
Member or even the Honourable Member in charge now knows exactly, 
how the Bill stands after the third reading. I think all lawyers in this 
House will agree that, although you may have a general conception of 
the amendments, the actual place of the amendments and their context 
are very important in order to assess the real meaning of this BilL It is 
somewhat hard lines on this House that just now, at this stage, we are 
called upon to pass the third reading, without ourselves seeing the Bill &Ii 
amended. I know there is a difficulty from the point of view of time 
and we cannot do it. I am sure thllt, in a complex measure of thi'! kind, 
some steps ought to be taken in order that the House may have the Diil 
as amended in the serond reading stage, hefore it, for the Members 00 
assess the e1iects of each section aud the e1iect of the Bill as amended, as 
a whole, before they give their vote for the motion that the Bill be passed 
into law. 

So far as the actual clauses are concerned, I have no desire to enter 
into these clauses. The aims of the Bill have been three-fold, control 

- of motor traffic, and I think, Sir, on that point the House was more or 
less united so far as the contr()l of vehicles was concerned, and the control 
of drivers. Excepting. small amendments, there was no major di1ierence 
of opinion and the House has produced a Bill which, on the whole, wm 
make roads safe and which will make motor transport a good form of 
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transport in this country. 80 far as compulsory insurance was con-
cerned, at one time it threatened to be a very big bone of contention, 
but. by the good sense of all Parties in the House, we have now come to 
8 compromise by which at the end of four years the entire scheme or com-
pulsory insurance will come into force. And, as a result of the l u~  
moved this morning by my Honourable friend. Mr. Mitchell, tho<.e 
schemes of insurance which are now in force either in cities or districts 
will continue in force and till the end of these five years.' At the end of 
that period, we I>hall have uniformity. . 

There was the greatest distussion on the co-ordination of road-rail 
t n~ o t  We have now come to a settlement on that by clause 42. 'rhat 
is not the IlIl>t word on the subject, it is only 'the first word. The value 
of that clause to me, as I believe to aIL Members of this House, is that 
that clause for the first time gives an influence, -which I trust will grow, 
to Provincial Governments over the policy' of railways in the matter of 
freights and fares, lind other matters. The influence may not be vt.rl 
big, but once, if and when all the eleven provinces pull together, I should 
like to see that Railway Board which may resist the united pressure of 
all these eleven provinces. But, Sir, that clause 42 will _ not by itself 
go a long way towards solving this problem ; and it will not be solved, 
unless, as the Honourable the Leader of the Opposition claimed-and I 
express the same hope,-we have at the Centre a Railway Authority 
which is responsible and responsive to public opinion. Even as we e~e 
supporting this clause 42, supporting the principle of road-rail co-
ordination, we found that the Railway Board was thoroughly un-
responsive in this House. Question after question was asked about fans 
in third class carriages for long distance trains, about investigation into 
the causes of accidents, about payment of compensation for victims, about 
improving the freights and fares in order to suit the traffic ; the Honour-
able Mr. Clow, in spite of his very winning smile, was repeating parrot-
like, if he will excuse me for using that expression, the answers whieh 
the hard sun-dried bureaucrat has been giving all these years on behalf 
I)f railways. Let me warn him and his successor that, while this House 
will do everything in its power to co-ordinate rail and road transport, it 
will not be a party to pandering to the Indian railways that they may go 
their own extravagant way, and that they will not do anything to improve 
the comforts and conveniences of t:h'ird c1_ p*sengers, and 
that they must somehow be kept alive. If today we agree to road-rail 
co-ordination, it is because we realise, as taxpayers, that if the railways 
do not earn enough to pay for working expenses and interest charges, we 
shall still have to pay 32 crores odd towards debt charges which are ear-
marked for railways. Therefore, we are in favour of this road-rail co-
ordination. I trust that the Honourable Mr. Clow will leave a note ie, 
his successor-I think it is the Honourable Sir Thomas Stewart, Minister 
for Communications-that a great deal lies with the Railway Board in 
order to make this co-ordination a reality and a success. I am hoping, 
Sir, that, when this Federal Railway Authority comes, it will not be the. 
monster as contemplated in the Government of India Act but it will be a 
Teal Railway Authority responsible to a responsible Railway Minister at 
the Centre. anrl it is only then the Chapter of real co-ordination will 
ata.rt. 
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One word more, as to the manner in which we have got through this 
Bill to place it on the Statute-book. There is another side to it. This 
Bill will be taken to the other House, and it will be brought back here. 
I trust the Government wilT not seek to make any further material changes 
in the other place. On the whole, we have gone through tWs measure 
in a spirit of compromise and accommodation, and I think any attempt 
to belittle or whittle down the Bill or to alter its provisions or to put 
something else will be resisted by this House. I give it in a spirit of 
friendly warning. On the whole, this Bill is a wholesome attempt at 
making motor traffic in this country controlled by well-known laws as in 
othp,r countries, at giving the Provincial Governments power to co-ordinste 
road and rail transport, and for compUlsory insurance at the end of 
five years. I close on this note. There is no point in imagining that by 
co-ordinating road and rail transport we have solved the traI18port. 
problem of this country. I am one of those who believe that all transport 
in this country ought to be nationalised sooner. or later j and I want a 
Central Transport Authority which will control not only rail transport. 
and road transport but also inland water transport and coastal shipping 
and air transport and the village country cart, which is bound to su i~e  
It is only such an authority that can help to develop the transport of this 
country and to rebuild our villages which are now cut off from the rest 
of India, by having good roads and good means of transport ranging from 
the country cart to the aeroplane, so that an 8ll round development may 
take place and the railways may no longer claim the monopoly of 8 
Buperior service. hut become real servant.s of the people. I support this 
motion. 

Mr. A. G. Clow: Sir, my first duty is to thank all Parties in the 
1 P.lI. 

House for the co-operation and the kindness they have 
given me. More than fifteen years have passed since 

I first took the oath in this House, and I suppose there is no one here 
today who was there then. My memory goes back over many ~ s of 
kindness j but I do not think that in any of the" measures I have dealt 
with I have received such a full measure of support as in this. The 
compliments that have been paid to 'me, I feel, are much too generous 
because in this matter it is a case of " Other men laboured and ye are 
entered into their labours". Behind this Bill there lie months and 
years of hard work on the part of many bodies and individuals, 
while my association with it has been limited to a few short weeks. We 
have had Road-Rail Conferences, the Transport Advisory Council, the 
Motor Vehicles Insurance Committee of which we are fortunate in having 
a member in Mr. Chatterjee to help us. We have had unsparing· work 
on the part of many. I would mention, particularly, Mr. Roy to whose 
~ uous labours the form of the Bill is le.rgb'ly due ; and last, but not 

lflast, Mr. Mitchell. who combines an unequalled knowledge of the 
subject with a genuine enthusiasm for the roads to which he has devoted 
valuable years of his life. We owe a great deal, as Mr. Satyamurti said, 
to the Select Committee in which every Memher co-operated wnth his 
best j and I might mention particularly' one whom I may oe ribe as 
the leader of the Select Committee, Mr. Santhanam. 

J remarked at an earlier stage of the Bill on the eedom with 
which individuals, even belonging to the same party, had pressed their 
personal views. At this second stage parties have shown an extraordi-
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nary freedom of thought. We have heard something about holy and 
unholy alliances, a holy alliance being one in which Government unites 
with the speaker and an unholy one, one in which it is opposed to the 
speaker. But actually, looking through the division lists, I find that 
there is no Group or Party in this House with whom we havti not voted 
on some occasions and no Group or Party to whom we have not been 
opposed on some divisions. 

Reference has been made to the wide powers we are conferring OR 
Pro'\-mcial Governments. That is perfectly true. But the House haa 
to remember that we are legislating, in this matter of roads, for more 
people I suppose than any other legislature in th6' world can legislate 
for. There are more people walking and driving on roads that will be 
subject to this Bill than are subject to any other such law ; and we 
have to take care that, covering as we do a great area and a great multi-
tude of people, we make our law sufficiently elastic to mebt their vary· 
ing needs. 

Mr. Satyamurti has reminded us that this is not the last word on 
the subject. I entirely agree. In some matters it is the first word, and 
although a distinguished Roman historian said that experience is the 
teacher of fools, I think We all are bound to learn by experience. Thera 
are II. good many matters, I RUpPOSt:, in which we all see errors and mia-
takes in the Bill already, although we are not agreed as to where these 
errors lie. For myself I cannot help regretting that the development 
of compulsory insurance will not be earlier than it is likely to be ; but 
I am not without hopes that the education of public opinion which this 
matter has brought, and will bring, will have its influence, and that 
we may yet see the Party opposite coming to us and asking for some 
acceleration of the matter. 

We have had a long and arduous debate and I have at times look-
p.d back with envy to the passing of the last Motor Vehicles Bill. to the 
debate 011 the consideration stage and on the passing-it occupies about 
eight or ten lines! But I think we do these things better now, and 
through our thousand amendments and hundreds of speeches we have 
secured substantial improvement on thE:' Bill as it was intorduced and 
on the Bill as it emerged from the Select Committee. 

The last. Motor Vp-hicles Act bears the unhappy date, 1914. We 
have carried on our work with minds shadowed by apprehensions of 
whnt may lie ahead. The best wish I can express for motor transport 
and for all who are dependent on it is that they may have that peac6 
whieh is absolutely vital to their continued prosperity and that they 
may contrihute in an increasing degree to the unification, to the happi-
ness aud to the welfare of this country. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is: 

•• That the Bill, as amended, be passed." 

The motion was adopted. 
. Mr. President (The Honourable Sir Abdur Rahim) : If it is the 

desirt: of the House, perhaps we may adjourn now and resume after 
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Lunch. I do not know if Sir Girja Shankar Bajpai wishes to move his 
motion now or after Lunah. 

air &irja ShaDka.r Bajpai : I am entirely in your hands, Sir. 1 caB 
move now or after Lunch, as you wish. 

Mr. President (The Honourable Sir Abdur Rahim) : Very well ; 
the Honourable Member can go on now. 

THE INDIAN EMIGRATION (AMENDMENT) BILL. 

Sir Girja Shankar Bajpai (Secretary, Department of Education, 
Health and Lands) : Sir, I beg to move: 

" That the Bill further to amend the Indian Emigration Act, 1922, be taken mto 
eonaideration. ' , 

I am sure, Sir, that after the strain of the prolonged debates on t~e 
Motor Vehicles Bill, the Bill which we have just passed, the House will 
be in no mood for long and elaborate speeches. I shall endeavour to 
explain, as brieft.y as I can, the purpose of this Bill, and hope that the 
House will co-operate with us in giving it a swift passage to the other 
House ..... . 

Pandit Lakshmi Kanta Maitra (PresidencY' Division: Non-Muham-
madan Rural) : If only you drive at a heavy speed. 
, Sir Girja Sha.nkar Bajpai : If my friend wishes me to go swiftly in 

speed, I shall do so, but I am afraid that may interfere with the under-
standing of the Bill by those who, unlike my friend, may not have studied 
the Statement of Objects and Reasons. 

Sir, Honourable Members are awarE>' that the Emigration Act of 
1922 is designed to regulatt:', and through regulation, to protect and 
promote the interests of Indian workers who proceed overseas. Sec-
tion 13 of that Act empowers the Governor General in Council to pro-
hibit assisted emigration, whenever hE:' may consider it desirable or 
necessary in the interests of Indian labour. On the first day of this 
Session, Sir, I laid on the table of the House a notification indicating 
what action had been taken under that Act, and why it had been taken, 
I think, for the first time since this Bill was enacted. The position, Sir, 
is that the original framers of what is now the Aet of 1922 were pro-
bably thinking in terms of assisted emigration from this country to-
l'emote countries such as Fiji; British Guiana, and Mauritius, countries 
to which indt:ntured emigration had taken place in the past, and, there-
fore, they did not reckon with the possibility of the stream of assisted 
:labour being re-inforced bY' people going across at their own expense 
for purposes of unskilled work. The House is also aware that actually 
assisted emigration is in force or is in progress only to Malaya and 
,ceylon, countries comparatively proximate geographically to us, and it 
might be of some interest to the House to know what b'Xactly the figures 
,.respectively of assisted emigration for unskilled work and of laboW 
proceeding for unskilled work to those countries at its own expense are-
l will give tltose igwes. Take Malaya fiat. h 1933, 20 people pr .... 
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ceeded as assisted labourtl"s, but 9,222 as u~ ssiste  labourers. That 
was an exceptional year. In 1934 the respective figures are 45,469 and 
26,090. 

In 1935 

In 1936 

In 1937 

20,771 and 
25,625 
3,754 ~n  

24,104 
55,849 and 
50,128 . 

In other words, my friends will observe that, ever since 1934, which 
might be regarded as a normal period, the proportion of people pro-
ceeding at their own expense for work, to those who arc assisted, has 
varied from 61 per cent. up to 74 per cent. Similarly, if we take the 
figures for Ceylon, they are very striking. I will give first the names 
or thE:, numbers of a!;sisted emigration: 

1933 32,000 
1934 14,000 
1935 43,000 
1936 40,000 
1937 5,100 

Now. t.he figures for dome years of people proceeding at their own 
expense for unskilled work are : 

1933 88,000 
1934 
1935 
1936 
1937 

1,04,000 
1,04,000 

97,000 
1,11,000 

In other words, whether you take Malaya or you take Ceylon, we 
have a stream of people going at their own expense which is almost 
as large as the stream which goes at the expense of the employer or of 
somebody elsb'. 'fhe position, therefore, is, that conditions regulating 
life and labour in those countries that we have arranged are likely to 
be disturbed by this stream of unassisted emigra tion which proceeds 
to those countries. We have been, Sir, in consultation with the GOT-
ernment of Madras for some time 8S to what would be the best method 
of dealing with this. On the one hand, one considers the freedom of 
the individual and one is most reluctant t.o intt:l"fere with it, and we 
thought first whether with such powers as we have under thi! existing 
Act, we should be able to cope with the difficulty which I have tried to 
explain to the House. But, after prolonged deliberation, both the 
Government of Madras and ourselves came to the conclusion that no 
executive actic-n, no manipulation of the rule-making power onder the 
existing Act,would suffice for the purpose that we have in view, There-
fore, Sir, ~ te  the present Bill. We referred it to the Govern:-
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ment of Madras and thev are in complete agreement with us that we 
should go o ~  with' this legislation. The House might wish to 
know why, in particular, we consulted the Government of Madras and 
no other Local Government. The answer to that is that emigration to 
the two countries that I havti mentioned takes place from that Presi-
dency, and that Presidency alone. _ 

Now Sir I should like to make it abundantly clear that the Gov-
ernment 'of ~ i  have no desire to interfere unduly with the freedom 
of the individual to go and seek his bread where he likes. At the same 
time. the House will agree with us that it is our duty to ensure that, 
once we have by negotiations or ot ~l ise secured certain standards of 
wages and life for labourers who are assisted to emigrate, we should 
also take power unto ourselves to ensure that those standards are not 
jeopardised by the emigration of people over whom we have no contro.I. 
That, Sir, is the main purpose for which we ha\'e brought forward thIS 
Bill. There is nothing contentious or controversia.l in it, and I hope, 
Sir, that we shall have the assistance of eft House iu placing it on the 
Statute-book as early as possible. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved: 
" That the Bill further to amend the Indian Emigration Act, 1922, he takeJl into 

eonsideration. ' , 
The Assembly then adjourned for Lunch till Half Past Two of 

the Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the 
Clock, Mr. Deputy President (:Mr. Akhil Chandra Datta) in the Chair. 

Seth GoviDd Das (Central Provinces Hindi Divisions: Non-Muham-
madan) : Sir, I rise to support this Bill. There are very few measures 
which the Government hring forward before this House, which are 
supported so whole-heartedly as this Bill is going to be. I want to be brief, 
in fact, more brief than the Honourable the Mover of the Bill himself 
was. I want to assure him that, so far as this Bill is concerned, the entire 
Indian nation is at the back of the ~ e n ent  This measure will help 
the Indian labour in Ceylon and Malaya immediately, and as far as 
Burma is concerned, I am sure it is going to help the Indian labonrers in 
Burma as soon as the status quo period is over, that is, in 1940. In my 
opinion, this Bill should have been brought forward much earli,*, than it 
has been done. The figures which my Honourable friend, Sir Girja 
Shankar Bajpai, quoted in this House show that the number of unassisted 

, labour has been much more than assisted labouJ: since 1934 and we know 
that the condition of the people who go from this country 'to Ceylon and 
Malaya is becoming worse and worse every day. Let the GovElrnments 
of Ceylon and Malaya make. a note now that it will not be on their terms 
that they will be able to import labour from this country, but it would be 
on our terms that we shall send our men from here. 

I have only one feal' with respect to this Bill, and that is this. If 
there • .is any ~ init~ s~e e of Indian sett~e ent in any overseas coUntr,y, 
I hope that thIS BIll wIll not be ·brought III the way of that scheme. 
Generally we have seen that when we have given power in the hands of 
this irresponsible Government, it has been used in ways in which we 
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did not expect. I hope that the Honourable the Mover will make it clear 
that so far as the whole emlgration question of this country is concerned. 
this Bill is not going to be brought in its way but that it is going to be 
used ~  the purpose for which it is ~i  it is going to be used. Sir as I 
have said, I want to be brief. I have nothing more to add and I o ~ that 
this Bill will be passed unanimously and that there will not be any contro-
versy as far as the simple clauses of this Bill are concerned. 

Prof. H. G. Ranga (Guntur cum Nellore : Non-Muhammadan Rural) : 
I also rise to support this Bill. I wish to say that, speakmg from the 
view point of labour, I have no doubt at all as to the use that can be made 
of this Bill in order to raise the minimum standard of living of our 
workers in various other countries to which they have gone to settle down 
either permanently or temporarily. It is not because that the Govern-
ment of India had been so much in favour of Indian labour that a mini-
mum standard of living has come to be established or minimum wages 
have come to be prescribed both in Ceylon and in Malaya. It is true 
that the Government of India had used their good offices and had made 
belated representations whenever they were needed, in order to see that 
minimum wages were prescribed for our labour in those countries. But, 
at the same time, those wages came to be prescribed there more because 
of the foot that those countries are so much dependent upon the contri-
bution that our' Indian labour, industrious and persistent as it had been, 
was capable of making to their local industries, various plantations, 
rubber, tea, coffee, and so forth. If we are to enable those people, not 
only to keep up their minimum wages, but also to improve their economic 
conditions, we must be able to assure them that their numbers wJl not 
unnecessarily and une e~te l  be increased to such an extent that their 
employers will be able to take advantage of thei glut in the labour market 
and thus bring down these minimum wages. Secondly, I am extremely 
anxious that, however much we are in need of relieving our problem of 
unemployment and the suffering of our unemployed, our labour, when i~ 
emigrates, should not bring us more and more into the coils of this British 
Empire or any other empire. . 

It is not so long ago that some of our people began to talk af: ,?olonisa-
tion schemes assisted with our finances and by our capitalists, and may 
be with the Government also, in order that we may be able to develop 
areas like the Rhodes Island and Rhodes Colonies and 80 on. I for one 
completely dissociate mysel'f from any such scheme. I know only too well 
how these schemes commence and end. .They commence, first of all, as a 
scheme for relieving unemployment. They end in more; troubles with 
other countries leading to Imperialism, even if it need be into a slave 
Imperialism. India will not have any truck with Imperialism, slave 
Imperialism or dominant Imperialism, as is the case with the British 
Empire. Even in regard to Zanzibar, we have had a very unpleasant 
experience. I do admit that Indian traders there had a very good and' 
justifiable 'case on their behalf as against British traders, but, at the same 
time, e~e e pu,t to the unenviable task o~ trying to ~e e~  the interests 
of our traders as against the so-called genwne or SPUl'lOus Interests of the 
local cultivators, whether they. are Indians or A'i1ricans. Now, I do not 
:n.n.t aeh cases to arise in the' future. ,TbeI"efore, if I can possibly have 
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it I would not like to allow any of our people to emigrate to any other 
~unt  unless they are assured by the nationals of that country that they 

are welcome, that they will be offered the same civic rights as are offered to 
the inhabitants of those countries and that they will not be subjected to 
any kind of disqualification, but as long as the local inhabitants like the 
Sinhalese, the Malayans and the people of Fiji and otller countries are not 
keen about our people going there and are even prepared to carryon an 
anti-Indian propaganda, then I for one will not allow my people to go 
there and become slaves, not only of the Brltish Empire, but also of so~e 
other Empire. It is bad enough to be slaves in our own country, but 1t 
is worse to be slayes in another country. Tht!y cannot ,even be defended 
by our own national organisations. We cannot even organise for the 
achievement of elementary civic rights and I do not want the production 
or reproduction of more slaves carrying our nationality with them. 

Then, Sir, I am not at all afraid of the after effects of passing this 
BiU or even complp.tely prohibiting emigration to any other country. It 
is true that, by emigrating, our people earn a little more than they are 
able to do here under normal conditions. Even then we have to take into 
consideration the human suffering involved and the troubles that follQW 
later on and in the end we find that it is not after all such a profitable 
bargain. I do admit that unemployment in this country is Cgetting 
serious. It is a more serious problem than in any other country in the 
world. There are 50 millions of our unemployed and under-employed 
and to prevent thelie people from going t3 another country to earn a 
little more may on the face of it appear to be a heartless thing. The people 
of India, now llumbf'ring 370 millions, threaten to rise to 400 millions by 
1941, and I would not mind their living here even on starvation condi-
tions rather than go to another country and become slaves there, to become 
much worse slaves than they are in this country. 

An Honourable Member : How are they to be maintained T 
Prof. N. G. Ranga : I am asked how they are to be m!lintailled. 

Are the Government maintaining them Y No. Do this Government at 
least collect statistics of unemployment Y No. Then, why is it that ~ 
now come and say that we should prevent any emigration, if it is not in 
the interests of our people Y We sent two lakhs of people to jail in order 
that Swaraj may bl' won, in order that my people may not go to other 
countries and be treated like pariahs, like do3's and slaves. It is for that 
reason that I associate mysl'lf wit.h thili Hi)] p.ven in the name of labour. 

Then, there is the other question also. This Bill need not mean 
complete stoppage of aU emigration to other countries, but it will come 
to that if the countries to which we send our people are not 
'Prepar(>rl to treat them as equals, are not prepared to offer 
them their civic rights and are not prepared to treat them pro-
perly. I can assure my friends that we need not be afraid if these other 
countries turn round and say to us " take back yonr men baO' and 
baggage' '.' The position is not so simple as aU t.hat. 'Tak;, for 
instance, Ceylon. The planters of ,Ceylon, heartless as they are, have 

~e  to the demand of minimnm wages to our labonr, because t ~  are 
entIrely dependent upon OUr labonr. Similarly, in Fiji and l ~ 
they' are so much dependent upon our labour. Their local labour is 
not half 8!'1 efficient as our labour, and, some how or other, the planters 
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iPere and the employers and' big landlords are not able to get as much 
rrervice out of their own ~ ou  as from our labour, and, in that case, 
eur only way is to strengthen the hands of the Government ,of India by 
passing this Bill. It will then be possible for the Government of India 
to threaten them to withdraw our labour and to prevent any further 
emigration to those countries and thus force those people to concede 
to our workers at leallt minimum economic conditions and the ordinary 
political rights that 'are ~n o e  by their own nationals. Take, for 
instance, even Burma. Th",re we have condemnerl this Government as 
well as the Government of England, and, through them, the Goveru-
lIlent of Burma also for these deplorable riots which have taken place 
there, for the mishandling of the situation and for their failure to take 
the noecessary protective measures to protect the lives and property of 
Qur own people. Will it be possible for European planters and 
:Qiuropeq.n business men to run their rice factories, to narry on their 
e~ loit tion of oil wells, their rubber plantations, their saw, mills and 
even their coastal traffic except with the o-o ~ tion of Indian labour , 
4nd, if We were ~n a position, and if our Government aisr: were to be 
ootriotic enough to be in a position U) threaten to withdraw our labom, 
-,"lour labour from Burma, and also to stop all emigration to Burma, 
would it not then become incumbent on the part of those European 
pJ.anters and others who are behind the Government of Burma and who 
~e behind the Government of England to go down on t e~ knees and 
then pray the Government of Burma as well as the Britiih Government 
tllat Indian labour should be treated in a proper and' humane fashion 
BBIl m a self-respectable manner iO that they might be able to calTy on 
their own industries? Sir. I do not want my labour to be made the 
labour for the protection of Indian eapital or for the protection of 
Indian industries. When it comes to their own turJ?, they are pre-
pared to destroy my labour in this country. When it comes to their 
own chance, they are prepared to aceept everyone of our labourers 
but when it comes to the protection of their own property,' their own 
il1terp.sts, the are all love for our labour, so that our labour should 
be driven like dumb cattle as they are beinl! driven in Rangoon and 
Mandalay and other places,-only to be butchered, in the name of 
India and for the sake of Indian capitalists and Indian money-
len e~ by Burman hooligans. Sir, I do not want my lahour to be 
-exploitp.d like that. I want it to think of itself and of this country. 
After all, when their numbers are taken into consideration, it will be 
fOUllrl that the Indian traders in other countries are not even one in a 
thousand of the Indian labourers ..... . 

An Honourable Member: No. 
" 

Prof. R. Q. Ranga: Even if the traders are a few more the great 
majority of them are Indian workers, 

, The Honourable Sir Muhammad Za.frullah lDum (Leader of the 
House) : Not in Burma. Most of them are petty shop-keepers. 

An Honourable 'Member : Not in East Africa also. 
Prof. R. O. Ranga : It maY" be that my Honourable friend wants to 

treat them as bourgeoisie. Therefore, I want Indian JabolU'ers to think 
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of themselves also at least once and I do not want these people to be 
destroyed. Sir, they have been slaving for the benefit of European 
capitalists and even to a greater extent they. 'have been slaving for the 
benefit of the nationals of those countries. and with what result 7-to 
be treated as worse than dogs and to be denmi the ordinary elementary 
civic rights and liberties of man. Why should t ~  be so treated Y 
Sir, if they are to be treated as pariahs, let them remain here as pariahs 110 
that Mahatma Gandhi might help to uplift them aJJ.d assist them to re-
gain their civil rights. Sir, it is bette.r to be,a harija-n, in t~s count9" 
. than in a foreign country, and that lS why;.I want thIS partlcqlar Bill 
to be passed. ' 

The Honourable Sir Muhammad Zafrullah XhaD: I am told the 
Honourable Member was right with regard to Burma, I was wrong. 

',' 

Prof. N. G. Kanga: Sir, every Indian labourer is as good as three 
or four labourers of those countries-Burma or any other country-and 
yet these people do not enjoy even hospitelity in those countries. They 
go ihere, they get :Q1arried. to th.eir girls, theY'becom&" mueh better hua.-. 
bands than those local people, they treat their womenfolk much more 
honourably than the local inhabitants are capable of, and they set up 
decent standards of human life, and if anybody has any doubts let him 
cl)l1lmlt the book written by R~  Mr. C. F. Andrewa, "The Challenge 
at thE: IndiallS in the Pacific Islands or, and yet even when these people 
aPe willing to become much better inhabitants in thOle countries, they 
aJ,'8 not being treated properly and are being butchered! Then, Sir, 
in Ceylon lakhs and lakhs of our Indians settle down there and they 
even sometimes forget that they still belong to India. Yet attemp .... 
2I.l'e made to deny them the ordinary village panchayat vote. And if 
evt.:n they are denied thi.$ fraB.4bi.$e for the village local self-government, 
what is the good of these people settling down there' It i.$ better 
for them to come ~  to thia oouiry. And even in regard to in ~
trialists I have one word. Instead of these people going there and 
howling to us IJIld appealing to us ·on their bended knees that we shf)ulcl 
come to their rescue, let them remain here. I see, Sir, the danger 
of the Indian National Congress as a whole becoming imperialistic-
minded and I do not want that danger to exist. I want the Congr66t 
to be saved from al1 tht;se people who go about to various countries, 
exploit the nationals of their own country as well as our nationals and 
come back and ask us to prop up their vested interests. I w8.n_r.th"t 
this sort of emigration should be stopped. Most of these people some-
how or other receive some sort of assistance from somebody or other 
and then they go to these foreign countries, only to drift into the un-
employment market ther6', to bring down the prestige of Indian humanity 
in those countries. Do you know, Sir, that many of my fellow-
Andhras go to Burma and are known as Korengis and thai they are 
used as rickshaw coolies, and even as scaveIl4l.ers Y Sir, they are honest 
peasants on this side hut they are converted into scavengers on that 
side because they are lured away by all sort£! of rosy p!.ctures painted' 
by interested people, and they are even subsidised in their travel by the 
British steam navigation and other companies and when they go there, 
they find themselves face to face with unemployment, they do not know 
what else to do, and, therefore, they become scavengers r Sir, I d(fnot 
want that Indians should be allowed to debase themselves to sll!6h.an 
L41lLADc2 
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extent that they may just be able to eke out some sort of bare liveli-
hood in foreign countries, 'only to be ill-treated and butchered afier-
wards. To prevent these things also I want this Bill to be passed. Sir, 
l' ,am wholeheartedly iD favour of this Bill. 

Mr. F. E. James (Madras: European) : Sir, I support the Bill-and 
I gathered my Honourable friend, Professor Ranga, also supported the 
Bill. I gathered t t~ (hough I was rather surprised by the arguments 
used,-and for a mere slave he sopke with remarkable freedom. Sir, 
sometimlls when I have been listening to Professor Ranga I have thought 
that one of these days he ought to go down on his knees and thank God 
that he is in a free country. I am very surprised that he has tu ~l  
supported the Bill, because the Bill seeks to give the Government power 
to control assisted emigration. 

An Honourable Member: It shows how reasonable he is. 
Mr. F. E. James: I do not know about that. One of the things he, 

alleged was that Indians became better husbands than the people of that 
locality. 

Prof. N. G. Ranga: Much better than you. 
Mr. F. E. James: Well, if that is the case, then why on earth does 

3 P.lI. he want to restrict emigration Y And I should l1ave 
thought he would have opposed any motion putting any 

restr:ctions at all upon the emigration of his nationals to other couutr;es, 
in view of the fact that they might displace the indigenous people of t i~ . 
country in the affections of their wives. Sir, I will not comment on the· 
otLer part of Professor Ranga's speech. He is gifted with an extraordi-
nary imagination which has never been limited by the dry boundaries of 
facts. As far as the Bill is concerned, we support it for one or i.'''-O 
reasons. First of all, because, although there is a distinction technically, 
bctween assisted emigration and unR-ssisted emigration. in fact. there 
is practically DO difference. The figures which were read out by my 
Honourable friend, Sir Girja Shankar Hajpai, indicated tilat, it lll~  
in certain years assisted emigration greatly declined, in those same years 
unas!\isted emigration went up by leaps Iwd b- unds, and I have !;lJlne -
personal knowledge of the abuses to which unassisted emigration can 
lead. Perhaps, unlike my friend, Professor Ranga, who i>poke with such 
inti.m:ate knowledge of Indians in Malaya and Ceylon, even in e~ l l to ' 
their home life, I may be permitted to say that I have actually been to 
t e~e countries and have visited a fIreat many of the Estates and have 
seen Indian labour living, many of them verymueh more cO'ntentedly on 
those Estates than they live in thill country. Hence, a great desire to 
get out of this p.omitry whether jt is by means of assisted emifIration or 
unassisted emigration. Generally speaking, we should be a!?aillst uu'lue 
interference with the normal flow of emigration. But we also recoglli'>8 
that tlJat general principle must be limited by two conditions .. First of 
all, tlJcre must be control in regard to people who are not in a position 
!o speak for themselves or who are liable to fall into the hands of those 
whO' exploit them in regard to emigration for their own purposes. 
Secondly, I think it will be acknowledged that India has a duty to Indilln 
;natiollals overseas and there ill no doubt that the unchecked unas!>i;;t.cd 
emigration, particularly recbntly to Malaya, has led to a lowering of 
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wages and also to a glut of labour which is not in the interests of Iudian 
nationals there. I did not hear from the Honourable ~e e  in charge 
of the Hill whether the Malayan Government, were in favour of this parti-
cular proposal but I will say this-and I ~ it on good authority--that 
some of the leading planters in Malaya are not entirely in favour of 
ullrestricted emigration. 1"1 j 

Now, Sir, I have noticed that on the order paper there are two 
classes of amendments down. One class seeks ,tp extend thepowen; 

_ which this Bill intends to give to the Central G,overnment from un-
-skilled labour to skilled labour, and I was Nltonished to find that there 
'1S all amendment in the name of Professqr, Ranga to bring the skilled 
.laboUl· within the scope of the Bill. 

Prof N. G. Ranga : I am not moving that amendment. 
Mr. F. E: James: Whether the Honourable Member is moving it 

,or uot, he has tabled it. No one can folWw the intricacies of his mental 
, wanderings. What has happened to his mental process since he fir.;t 
,put down the amendment on the paper, I am not able to say. But I 
_ IUIsumc that when he put it down ha was compos enti ~  There-
£01'<', at the time when he put it down, he did not want to bring in 

: skilled work. ' 
Prof. N. G. B.anga: On a personal explanation, Sir. If my Honour-

able friend wants to get into a fury, he is quite welcome to it. I do not 
want to interrupt him in, his speech which he has already prepared, but 
I may tell him that I do not propose to move that amendment. 

Mr. F. E. James: My Honourable friend has so often denounced us 
with angry tones that he must not at aU be annoyed if occasionally we 
tease him a little. I can assure him that we have a great affection for 
him. III fact. his absence from this House would be almost equivulent 

-to the absence of Micky Mouse from a cinema programme and life in 
this ,Assembly would not be worth living without him. Professor Hanga 
rlo<,s provide us with much entertainment and I hope he will tak", my 
remarks in a humorous way. Sir, I am looking up the definition of 
ski1led work and unskilled work. I find unskilled work "includes 
eng-aA'ing in agriculture". It will, of course, include it large numbe:.- of 

:my m'l'lJ constitutents. It does not necessarily restrict its meaniug to 
agricultural labourers. I was reminded by a friend of mine, at l!1uch 
-time. tIiat Lord Spencer once declared that he was not an agricult'ural 
labourer. The planters in my own constituency, though they ar\l nt>' 
agri1mlrural labourers, yet are engaged in agriculture. They wied to 
-say that if a family in England had a boy whom they could not get into 
'the army or the church or the I. C. S., they used to send him into plant-
ing. So, I have a personal interest in this Bill.- As it stands, it covers the 
ili tln~ community, but Professor Ranga at t ~ time that he put down 

hi!! motion wanted to extend it to skilled 'work. I note now that he 
does not propose to move it, because s i ~  work would include him-
sdf, Now, I will read to the House what skilled work means. Skilled 
'work means .. working as an artisan". That does not cover Prof. 
Rarga. It also means" working as a clerk or shop assistant". ~ 
also does not cover Professor Banga. Skilled work also means" work-
'jng for the purpose of any exhibition or entertainment". Prof. ~ n  
is in(lluded in that connection. But why I am ~ e  by this limend-

,1 
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lIlent, although he is not m,oving it, is that if it is passed, it might be 
ctuite impossible for me or any other M. L. A. to emigrate to Malaya [or 
the purpose of making inquiries. 

Now, Sir, the other type of amendments that I have notieed are 
thos!' whieh, if they were' carried, would really fetter the power of the 
Gllvernment by imposing delaying proeesses. We have in other Bills 
hew rather anxious to insure that notifications which are issued on 
important matters a..,e published but I think that in this case the p!'tI-
Tmoll that is in the Bill is adequate. The provision is that every noti-
&eution issued under this seetion shall be laid before both the Chambers 
of the Central Legislature as soon as may be after it is made. The Pl'O-
vision is tha.t every notifieation issued under this section shall be laid 
before both Chambers of the Legislature as soon as may be after it is 
made. There was a propositI that the notifieation should be laid !Jefora 
fhe S;;tanding Committee on Emigration ; and, although I hope that Lhe 
Standing Committee on Emigration will, as is the ease at present, be 
kf.'pt informed when notifieations on this subjeet are issued, I do uot 
tbink it is right that the issue of a notification by thb Central Govern-
ment should depend upon the approval of a committee which, after all, 
is a servant of this House. Therefo,re, I do suggest to the House that 
they should aceept the procedure which is now laid down in section 3 
81 the Bill. 

l\Iay I say one word in conclusion, that we give our support Lo t.his 
Bill and I believe from my own knowledge of conditions certainly in 
Maluya, that its passage is not only important but urgent and I, thm'c-
100"e. hope that the House will pass it during this Session. 

Mr. M. S. Aney (Berar: Non-Muhammadan) : Sir, I also rise to 
support the motion before the House and in doing so I thought it Ileces-
sary til make a few observations whieh strike me as of some importance. 
I find from the figures which the Honourable Member in charge has cited 
before this House that the number of unassisted emigrants has been 
rapidly inereasing during the past few years. I do not want to repeat 
the figures beeause they have already been quoted by him and 'lre on. 
reeord. I would only be repeating the same figures. It really is ~s an 
bnportant question whieh it will be well for the Government to eonsiJer 
seriously. Bow is it that during the last few years the number of un-
assisted emigrants is increasing So rapidly Y It really indicates some 
state of things to which the urgent attention of the Government ought to 
be given. Why should a man like to leave his own house and go else-
where' Nobody does it for the mere pleasure of visiting the other 
plaee. That cannot be said of the unassisted labourer. If he does it, 
it is simply beeause he finds it impossible to stay here. That is the 
pOl>ition which one must take into consideration, although I recognise 
the neeessity of having some kind of control over this unassisted emigra-
tion beeause I can easily imagine the evils that are likely to follow if 
this unassisted emigration be left uncontrolled altogetller. Still I can-
not ignore the fact. that there is another aspeet of this' question to whieh 
urgp.Dt attention ought to be given. If men go oilt because they find it 
impossible to get a living in this country, then you can reasonably do one 
of tWQ things : you ean either allow him to go out or Bee that the coudi.-
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tioHS under which he is thinking of going out are so modified that he,'can 
~il n e h:is mind .and .stay. here. e e o ~ t is q"!lestion. of restricLiQD 

of UllassIsted emIgratIon IS not altogether· a questIon WhICh does not 
create ::lome complication for the Government of India. They ought not 
to be content with having done one part of theIr duty, the duty to those 
Illdians who are already emigrated : this kind of restriction is, we are 
told, intended more in the interests of those; who have gone there with 
assistance and settled there and are earning their livelihood in one f01"1II. 
or all(Jther. In order that their standard of living and the wage'4 they 
are getting ought not to be lowered, and that their conditions of life 
should not be made in any way worse than what' they are today, it is 
necessary that unrestricted outflow should be controlled. I can uncler-
SfJlltl that position. But while caring for the conditions of those ,vho are 
there we must also feel that here, in this country, the people do not 
live under conditions where they have got no employment or business 

. to do, and thus t.urn into a gang which will not be law-abiding, which 
will not conduce to the economic prosperity of the country but on t.he 
other hand will be a nuisance to the other people of the country. There-
fort:, while undertaking the responsibility of fulfilling their duties to 
thoMe who have emigrated on account of assistance, they must know that 
Bollllcthing must be done for improving the lot of those who are thus 
flll'ced to live here. Therefore, while officers will be employed ror the 
sakt· of carrying out the provisions of this law and restricting or disb'U-
ading those who intend to go out, some effort must be made to provide 
some kind of decent employment for them so that they can be usefully 
ellgageu and get a living wage in this country. We cannot leave them 
unemployed and at the same time ask them not to go out. Therefore, 
if tht· Government have got a plan in their own mind of making bome 
kind of provision for those whom it is necessary for them to restrict or 
i~su e from going out, I think that they are taking a step whieh is 

likely to commend itself to every Member of this House ; but jf it is 
going to be only a one-sided affair, namely, only looking at the question 
frPJll the point of view of those who have emigrated there and not mind-
ing what would be the state of those who have been dissuaded, I believe 
it w;ll not be an unmixed good .. We ,do not want to obstruct the pati-

l~ of this Bill but we feel that the Government are not doing their 
duty in its entirety. With these two suggestions I wish that this Bill 
IlhulllJ be passed now. At the same time the Government of India 
Hht uld eonsider that their duty does not merely end by stopping the men 
from going elsewhere, but they Rhould make some provision for them to 
stay here comfottably. ' ' 

Mr. Sri Pra.kasa (Allahabad and Jhansi Divisions: Non-Muham-
madan Rural) : Sir, I should be sorry if I appear to be sounding a some-
what discordant note in the general harmony that seems to prevail in 
the I1utlse oyer this Bill. If this Bill is to be accepted. it can be so 
aooep1ed only as a necessary evil and as an expression of our helple,:;sn€!S8 
to save onr nationals abroad. It is difficult to speak without emotion or 
even in parliamentary language when one thinks of thl' history of IndiljiJ. 
emigration and the apathy, amounting 'almost to melancholy meanness, 
that tIle Government of India have always shown towards Our people 
.abroad. Sir, the policy of the Government seems to be just this: they 
ahould take our people abroad perforce when they want those peoflle to 
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hell) Oth01· persons, specially some of the limbs of the British Empire, to 
clear their fields a:t;ld to make those countries worth living in; but as 
soon 8S the country is cleared, as soon as the fields are laid out, as soon 
as the houses and the railways have been constructed, then suddenly to 
say : ., We do not want you " and send the pioneers away. European 
colonistli reserve the best places for themselves and those very pers()US 
who have helped to make the count.ry worth living in are ousted, and 
illtreated. I remember an emigration camp in my own home town of 
Benares in the year 1921. Government were helping the emigration of 
sweepers from India to British Guiana ..... . 

Sir Girja Shankar Bajpai : No ; it was to Mauritius. 
Mr. Sri Prakasa : Well, to Mauritius. I accept the correction-as il 

it made a material difference. However, I accept that it was to Mauri. 
tius ..... . 

Sir Girja Shankar Bajpai : We may as well be accurate. 
Mr. Sri Prakasa : Very well ; thank you very much for the correc-

tion. We tried our level best that Government should get no place 1.n 
that town where they could have this camp; but a landlord was found 
to give his large garden to them for a good consideration. Then we 
tried to bully everyone who was offered a Government job as inspect\):" 
. or that camp. Unfortunately, a retired deputy magistrate was at last 
available to accept that dirty work on Rs. 500 a month. Now, _ t ou~  
the camp was strictly guarded I managed to smuggle myself in as .,0 

. ruany of us can manage to do these things when we want to do it. And 
what did I find there T We found men com:ng from the martial pro-
vince of the Punjab to be transplanted to )1auritius for clearing other 
people'8 latrinE'S at one rupee 'four anna" per day! I do not know 
what the martial races of the Punjab were doing then. Perhaps thl!Y 
were resting on their oars, weary aft.er the great European war in which 
they foug-ht other peoples' battles j n ~ allowing their brethren of the 
Punjab to be transplflted to far off countries to be sweepers to clean 
other peoples' commodes. 

Our men have gone abroad only to do such work for other people. 
If our Government-it is almost humiliating to call this our· Govern-
ment-had had the gumption of the Government of England in the 17th 
and 18th centuries when there was unrestricted immigration of Engli:::h-
men to this country, they would have got an Empire without the ask-
ing. What did tbe Government of England do when n lis ~ll 
emigrated? The Government of England belned them first w;th the 
East India Company and later with an Empire. But our Government 
have always been satisfied with allowing our emigrants to 'be just 
sweepers and manual workers ; and actively to send such folk to otber 
lands in order to disgrace our own conntry and in order to better the 
condition of life for others_ Yes, there was a joke which I gI"eatly 
appreciated on the part of my Honourable friend, Mr. James, when he 
quoted Professor Ranga as saying thllt all people make better husbands 
abroad. Forei((ners are always better husbands' thRn natives. Thkt 
is a recogni!'ed fact ; .and when in the ellrlv days, Enl!'lishmen clime. 
here and when they had not sufficient En((lishwomen in India and when 
they could not ily back to England in 2l days as they are able to do 
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now, they also made very good husbands to many women in India aa 
the large population of Anglo-Indians would testify. Sir, that our own 
l:adies seem to ,be in need of better husbands than they can get at. 
present, is proved by the fact that divorce Bills are being sponsored in 
this House both by Hindus and Muslims. 

Sir, the Government of India can take a leaf from the book of the 
Government of England, which it pretends to copy, in ti,e matter of 
taking care of their nationals abroad. We all know the case of the 
English girl who was unfortunately and most wickedly kidllapped on 
the Frontier some years ago. The whole British Empire then kept 
shaking for a whole week till she was recovered. But what does this 
Government of India do for our women who are treated at home and 
abroad in the same or worse manner' Not satisfied with this, the 
English Government take care that the Englishmen abroad are treated by 
even Courts of law in a manner that thev would themselves like them 

. to be treated. The case of the English Engineers in Russia is a o~  
iHustration. The English Cabinet was most anxious to see that the 
English Engineers were saved from a possible adverse judgment from 
a Russian Court of Law. The British Prime Minister of that time, Me. 
Ramsay Macdonald, though he was going out on a holiday, took care 1.0 
t::ee that ,even on the high seas he was kept informed of t~l~ cOll;TSe oti 
the legal trial. We here talk so much of the sanctitity of law courts ; 
and even in this House we are not allowed to discuss the judgments of 
jaw courts ; but British Government sees to it that even justice SllOUid 
not be meted out by foreign courts to their nationals if that means any 
un-deserved punishment to them. I will take the example of the atti-
lude of the Government of India towards the adjournment. motion we • 
liad the other day about the Burma riots. The Honourable Member 
in charge of the Department said : "what can We do ?" TIe forgot 
that Burma for all intents and purposes was a foreign country. He 
said if something happens in a province and it is a maUl:'l" of law Dnd 
order, do :vou expect the Government of India to do anything T Shoul<l 
it 1101 be left to the Provincial Governments' I ask : Is Burma a Pro-
,incial Government in that s£'nse now' All sorts of argnments arc 
trotted out when it suits their purpose ; but the silmificlmt fact remains 
that wh£'n it is a matter of piloting an innocent Bill like the Motor 
Vehicles Bill, it is entrusted to an Ene;lishman ; but when it is a question 
of mistreatment of Indians abroad, the task of defending it is entrusle.'l 
to the Indian Member as the mouthpiece of the Government. lIe is 
required to speak against his own countrymen in order to bolster up 
the foreign administration in our country. It makes my blood boil 
when I see my own people sellin I! their own bret.h!'en in order to keep 
their own positions safe in the Government of India. 

I should like to say a few 'Words on the incentive.q that make people go 
fro:.;n one country to another. It is firstly curiosity. A man may be 
curIOUS to know and see how other people live in their own countries. 
Then, Sir. it is a spirit of adventure. A man may be adventurous 
enough to rlesire to see foreign. countries and find out for himself how 
things are there. Thirdly, a man may go' out in search of a profession 
or employment.. The search of a profession is not only confined to the 
·poor : many Englishmen who come out to India 8S merchants traders 
or civil servants were quite well off at home. Why do you want to stop 
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the incentive in our people to go abroad' We already suffer from a 
lack of the adventurous spirit. If anybody wants to go abroad, wh)O 
do you nip his incentive in the bud' And when a man goes abroad he 
has a right to fecI that the Government of his country and the whole Lot 
of his countrymen would be behind him if he suffers in any way. That 
is why t.he nationals of a free country can go absolutely safely through-
out the world. An English child knows that if anyone hurts it, the 
whole nation would come to its help. Is that true of our people 7 
When we go abroad are we sure that the help of our Government will 

. be available in any way whatsoever Y When we ask questions about indhi-
duals suffering abroad, the Government takes up an attitude of utter 
mdifference and they say they are not responsible. 

My Honourable friend, Seth Govind Das, said that this Bill will 
be supported by the whole nation. If that is so, why is this Blll wanted 
at all ¥ It is clear that out of a feeling of curiosity, out of a desire for 
adventure. out of a desire for a profession, heaps and heaps of our 
people want to go abroad. And why should they not go abroad' 

Seth Govind Das : Not as unassisted labourers. 

Mr. Sri Prakasa : Now, Sir, the Government is trying to introduce 
a system of permits. We know, Sir, of the system of passports l~ 
ready existing. Passports were originally introduced to ensure the 
safety of a national when he was travelling abroad. It is in that spirit 
that the passport laws are worked in every country except India. Here 
it is used as an engine of oppression so that certain persons whom lhe 
Government do not want to go out may not go out, and certain person.i 
whom Government do not want to come in, may not come in. I am 
not sure if permits are not going to be used in the slime manner. Our 
experience of the working of the Government of India is such that wo 
have reason to be suspicious. At least, I am very suspicious, Sir ; and 
if my friends are not suspicious, I admire their charitable disposition. 
Do you know what is going to happen' When it will be in the interests 
of the British Empire that Indian labourers should be sent to such 
particular countries for such particular work, they will be forced to go. 
These permits will be forced on them, and it will be given out to the 
world that these people are only too glad to go ; and when, Sir, our 
people are honestly wanting to go abroad, they will not be given any 
permits. I feel, Sir, that there is going to be force used when Govera-
ment want people to go ; and there would be arbitrary prohibition 
when the Government do not want them to go. I know that the letter 
of the lAW is not so important as the spirit of the law; and if the law 
IS worked properly, then everything will be all right; but if it is not 
worked properly, it will be all wrong. I, Sir, have my own suspicious 
about this measnre ; but as my Party is snpnorting the Government, 
I want to make it e ~ tl  clear that I can only support it, as 1 saifl in 
the beginning, as a necessary evil, and, particularly, because this Gov·· 
ernment is not my own, anfl I know that they are not going to helpoul" 
peonle in any way when they are in difficulties abroad. AJJ an ex-prc.s-
sion of my own helplessness, as an expression of the helplessness of this 
Government, we cannot but support this Bill. 
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Sir Girja Shankar Bajpai : Mr. Deputy President, I was, I confes;;, 
somewhat surprised to find my friend ..... . 

Mr. Muhammad Nauman (Patna and Chota Nagpur ~u  Orissa: 
ltluhammadan) ; May I point out, Sir, that nobody from my Party, the 
lrtusLm League, has sp.oken or was all.owed to speak. 

Mr. Deputy President (Mr. Akhil Chandra Datta) ;  I don't under-
8tand what the H.on.ourable Member says. If nobody has spoken. tJr 
if anybody ch.ooses to speak he can certainly d.o s.o. No closure ~ 

been moved yet. 

Sir Girja Shankar Bajpai : Sir, I w.ould submit that if any n o~  
able Member wishes to speak, he had better speak n.ow, because It Will 
give me an .opp.ortunity .of replying t.o the p.oints made. 

Mr. Deputy President (Mr. Akhil Chandra Datta) ;  I take it t ~t 
Sir Girja Shankar Bajpai does n.ot want t.o reply now, and, therefore, if 
Mr. Nauman wants to speak now, he may d.o so. 

Kr. Muhammad Nauman : ~i  we quite appreciate the spirit with 
which the Emigrati.on Bill has been brought forward, but we sh.ould 
have been more satisfied if, at the same time, G.overnment had inleo-
duced a measure imp.osing certain restricti.ons .or pr.ohibiti.on against 
foreigners coming to this country. The restriction is already there 
against our people going abroad as emigrants either for the sake .of 
adventure or profession or earning a livelihood, and alth.ough we J.o. 
appreciate the fact that .our peQple shQuld nQt be permitted to g.o abrQad 
unless they can engage themselves prQfitably, I think .our GQvernment 
sh.ould intrQduce legislatiQn prQhibiting fQreigners from c.oming t.o this 
c.ountry and settling down .on .our heads. Sir, it is high time that SUCil. 
a measure is intrQduced, fQr if we had such a legislation, then t ~ e 
would not have been so many Japanese, Chinese, French, German and 
others wh.o are fl.ourishing in business in this country. The fact 
remains that when our Government give these f.oreigners all facilities 
f.or carrying on their trade and industries, those f.oreign Governmeiltb 
treat our pe.ople, when they go abr.oad, in a most shabby manner, n<l..;", 
we are not given even elementary rights .of citizenship in their c.ountI.,' 
in any case. So far as this Bill itself is concerned, my Party is agreel 
to the very spirit of the Bill, and we are satisfied that the G.overnment 
is perfectly justified in bringing forward this measure, but we expc1t 
some sort of assurance frQm Government that at s o~e future date th·.1Y 
will bring forward a Bill which would restrict the increase .of 
f.oreigners frQm other parts of the world, wh.o settle d.own and make 
fortunes here without any hindrance. For instance, firms like :M:it<;ui 
Bllshan Kaisa, a Japanese c.oncern are buyers, brokers, shipping agents, 
and sellers of commodities, they are also the insurtlrs, bankers, and all 
. the profits of the producers and manufacturers in India and in Japan 
are usurped by them in various ways, for the reason that they are in :1 
p.osition to maintain their .own branch offices in yarious parts of Indid. 
'l'h.ere is no law to prohibit f.oreigners from doing business in thi3'. 
country, but the unf.ortunate position is, when we g.o to the Colonies Dr 
.outside India, we have practically little or no safety, nay we do n.ot get 
the same treatment even as people fr.om .other parts of the world are 
acc.orded. Take the United Sta1ies .of America, f.or instance ; there yo:! 
will find pe.ople who have settled from all parts of the w.orld, there y(\o. 
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will find Poles, Italians, French, Germans, and all of them enjoy full 

: rights of citizenship, but what is the case with Indians' We do n?t 
get even elementary rights of citizenship, we are not es e~te  even as 
. gentlemen and only because we are Indians. This is the only comment 
I wi..'ih tG make on this Bill and I resume my seat. 

Sir Girja Shankar Bajpai : Sir, I found my friend, Mr. Sri Prakasa, in 
an ulln~u ll  denunciatory mood this afternoon, and if all his denuncia-
tion had any relevance to the Bill, I think, possibly, even at the p.xpense 
of detaining the House for some time, I should have tried to traverse 
his arguments. But as that is not the case, I should limit myself to the 
point!> relevant to the Bill which have been raised by One or two speakers. 
My friend, Mr. Ranga...... . 

Mr. K. Ahmed (Rajshahi Division: Muhammadan Rural) : ~  
Ranga. 

Sir Girja Shankar Bajpai: My friend corrects me,-Prof. Ranga, 
.welcomeu the action of Government in· bringing forward this Bill, but 
he also, I submit, made use of certain arguments in the course vf his 
'speerh which, whatever credit they may do to his imagination, do not 
exactly reflect the facts. For instance, he said that Indians in .i\Ialaya 
/lUU Ceylon made very good husbands to Malayan and Ceylonese women, 
and that was one reason why the local people presumably wished that 
Indians f;hould be badly treated. The fact of the matter is that Indians 
in Ceylon and Malll38, and elsewhere, ha\'e an excellent reputation for 
not mixing with the local womenfolk. So, I think it is just as well to 
make it perfectly clear that tbis particular argument has really no appli-
cation to the considerations which have influenced the Government in 
bringing forwarfl. this BilL 

Now, my friend. Seth Govind Das, with whose emigration enter-
prise mr friend, Prof. Ranga, seemed to be at varillnce, wanted to know 
",hether it was the intrntion of the Government to apply the proposed 
restrietion to any scheme of emigration that may be evolved by pl'ivate 
illdiviihlals. Now, Sir, if he was familial' with the provisions of the Act, 
he would know that, whether it is ePligration for unskilled work. or 
emigration for skilled work, it eannot take place unless the conditions 
of !'1TI)gration have been approved by this House. In the circumstances, 
there ean be no question of the Government of India applying this ~ 
tielllar provision to an emigration which is non-existent. If it comes 
into E''l:i!;tence, it comes into existence with the approval of the nouse, 
and the House has the control of the conditions on which it should take 
place. At any rate. I can assure him that Government have concei\"cd 
t ti~ measure solely with the desire to protect Indian interests, and it is 
going- to be used only when Indian interests require that the prohibition 
should be made operative and in no other circumstances. 

Then, Sir, my Honourable friend, Mr. James, asked whether we 
had cnl}sulted the Government of MaJaya with regard to this. The 
Government of Malaya and also the Government of Ceylon asked us 
to furnish them with eopiesof the Bill. They have been furnished wi.th 
copies (\f the Bill. They have not favoured us with their comments, 
but that by itself is no argument why we should not come forward with 
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the Bill when we consider that its enactment ~ urgent. That is the 
position af'! regards that point. My Honourable of reind, Mr. Aney, and 
also my Honourable friend, Seth Govind Das, if I remember aright, 
commented adversely, I think perhaps in the absence of knowledge of 
the facts, on the delay in bringing forward this measure. The position 
&H l e ~ that is quite simple. We did not take action to legislate at 
a time, when both those who went with assistance, as also those who went 
un8ssistt'd, were able to command the same level of wage as was 
prescribed by law for the people who went as assisted emigrants. There 
was no Gccasion then, because the economic argument which my Hon-
ourable friend, :Mr. Aney, used would justify our letting people go, pro-
vided t.hey could substantially improve their conditions abroad. It-
was only when the creation of a glut of labour in those markets 11ad 
necessitated control that we felt that it was our duty to bring forward 
the legislation that we have submitted to the House today .. 

Seth Govind Das : Has this position begun recently f 

Sir Girja Shankar Bajpai : That is the position, because my nonour-
able friend knows that the rate of minimum wages in Malaya was re--
duced only with effect from the 1st May, 1938. My Honourable friend, 
Prof. Ranga, to whom I should like to go back for one minute. was a 
little ungracious, I think, in his reference to what the o e n ~t of 
India had done in order to secure st.andard rates of wages for thcse 
people. He said that it was not the effort of the Government of India 
that had secured it, but the necessity which those two countrie:i felt 
of importing Indian labour. My Honourable friend will appreciate 
the filet that that necessity existed as much before 1922, when tltis Actj 
w-as passed, as it has existed since 1922. The Governments of :i\Ia]aya 
and Ceylon did not take the initiative to fix minimum rates of wages; 
the minimum rates of wages were fixed by these Governments as a re-
sult of the action taken by the Government of India ... . 

[At this stage, Mr. President (The Honourable Sir Abdur 
Rahim) resumed the Chair.] 

.... supported undoubtedly by the Legislature, the Lower and Upper 
o ~s  I do not think that there is any other point raised in tbe 

debate to wbich I need reply. 1 hope that the Bill will now be taken 
into consideration. 

Mr. President (The Honourable Sir Abdur Rahim) : 'l'he question 
is : 

" That the Bill further to amend the Indian Emigration Act, 1922, be taken into 
consideration. ' , 

The motion was adopted. 

Clause 2 was added to the Bill. 

Mr. President (The Honourable Sir Abdur Rahim) The que!ition 
is: 

" That muse 3 stand part of the Bill. ' , 
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Mr. X. 8antillD&Dl (Tanjore cum Triehinopoly : Non-Muhammadan. 
Rural) : Sir, I move: 

" That in clause 3 of the Eill, alter sub·seetion (1) of the proposed section 31lA, 
thE' following new sub-section be inserted, and the subsequent sub-section be re-Jiunlherod 
.accordingly : 

, (t') No notiftcation shall be issued under this section unless it haa been pte-
viously approved by the Standing Committee on Emigration or, in ease of 
disapproval by that Committee, by both Chambers .of the Central Legisla-
ture '." 

.  I want this as a check on the executive power which we are con-
ferring on the Government of India. I do not want to take the time of 
the Honse in traversing the points which have already been mentioned, 
but I have got a serious apprehension that t.his power may be used as 
an instrument of British colonial policy. We all know that the Gov-
ernment of India is not an entirely free agent in this matter. It is 
often /Subject to directions, if not positive dictation, from other quarters 
and it is not, after all, unlikely that when, for instance, the British 
settlers in Kenya want to prevent Indians from coming to Kenya, they 
might induce the Government here to put in a notification rather th.&D. 
take the .·espooaibility upon themselves and face a storm of ote~t in 
this country. Again, there is another point in this connection which 
ought to be remembered. When there ue large numbers of Ind.iana 
in a ('olony, the infusion of fresh blood is necessary in order to keep 
up the level of Indians to a Iiltisfactory pitch. To shut emigrants out 
altogether and to make the settled Indians more or less a closed Colony, 
ill not advantageous either to this country or to the Indians settled 
there. I do not see how there can be any emergency in which they 
could not tab populap opinion for consultation. That is not a matter 
in which a week or ten d·ays delay will be of great consequence. If 
this Government had been a responsible Government, I wou,ld not have 
proposed this amendment. But as this Government is an irremovable 
and irresponsible Government, I do not. think it is a good principle for 
t i~ HOUSE to entrust executive authority to it without taking suffi-
cient care that it acts according to the wishes of the pUblic.. What I am 
s~ estin  is that before they want to publish a notification, they must 
call a meeting of the Standing Committee on Emigration pla5le matters 
before it, and convince it that it is solely in the inte e~ts of the people 
of this country. If that Committee approves, they might straightaway 
issue the notification. If the Committee does not approve, and there is 
a difference of opinion between the popular representatives and the 
Government of India, the matter should be brought before the LegifJa-
ture and the Government should abide by the decision of the Legisla;-
ture. I do not see any practical difficulty in it at &II. It will ~i e 

the Government of India a loop-hole to escape dictation from White-
hall and Shy, " We cannot. do anything without the help of the e~isl 

turt' ". It is a safeguard even for the Government of India. \Vith 
these few words, I move my amendment. 

Mr. K. Ahmed : Does it come within the scope of tbis Bill ? 

Mr. K. Sa.ntbanam : I think it is for the President to decide whether 
it is within the scope of the Bill. It is entirely wit.hin the scope of the 
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Bill so far as I can see. I o ~en  this amendment to the approva.l of the 
Rouse. 

Mr. President (The Honourable Sir Abdur Rahim): Amendment 
n){lved . 

" That in elause 3 of the Bill, after sub-section (1) of the proposed section 30A, 
the following new sub-section be inserted, and the su.bsequent sub-section be re·numbered 
8.Ill."Ordingly: 

, (8) No notifieation shall be issued under this lIection unless it has been pre· 
viously approved by the Standing Committee on Emigration or, in case of 
is ~ o l by that Committee, by both Chambers of the Central Legisla-
ture '." I 

Sir Girja BhaDkar Bajpa.i: Mr. President, my Honourable friend, 
Mr. Santhanam, really raised two points. One ill to some extent cov-
ered by what I said in the course of my reply on the general debate. 
He seems to be under the impression, or the apprehension, that the 
Government of India may utilise this provision for the purpose of iUl-
~ entin  the policy of some colonial Government with regard to im-
migration. I repeat what I have said before, that the intention of the 
GOYCrllmr-nt of India is to ntilise this section solely and exclusively 
when Indian interests Nqnire it and for no other purpose whatwe\"er. 
I do bope that this repetition, which has been made with all solemnity would 
at any rate, in this particular case, help to banisl1 sus i ion~ from 
8ueh minds where it may Rtill be lingering. As regards the 'lecond 
point, namely, corumltation with t.he Standing Emigration Committee, 
thoS€' Honourable :Memhers who belong to the Standing Emigration 
Cpmmittee-a.nd my Honourable friend, Mr. James, is fortunately 
present here-will bear me out when I say that it is the practice of the 
Government of India, the invariable pl'actice really, to consult the 
Standing Emigration Committee on every question of i o t nei~ re-
la.ting to emigration that comes before us. It is our intention to 
eontinue that practice and that policy in &0 far &9 action with reg8l"d to this 
puticnlKr provision of the Bill is coneerneli. Let there be 110 doubt about 
that. But what I want to draw the attention of the House to is t i~  There 
may he occasions, as there have been occasions in the recent past, whi('h 
I need not particularise--when Government in order to prevent people 
going across in large numbers and creating the very situation that we 
wish to avert, may want to take action urgently. In other word» the 
time rRatol· may not permit of previous consultation with the Standing 

~ tion Committee. It is only to provide for that, and not becau;·e of 
l~  dp.sire to neglect the Standing Emigration Committee or ignOl·E'! them, 
that I ,enture to suggest to my Honourable friend that" he should not-
press hi'i amendment. 

Mr. K. Sa.nthaD&1D: In view of the Honourable Member's state-
ment, I ask for leave to withdraw my amendment. 

The amendment was, by leave of the Assembly, withdrawn. 

Prof. B. G. Banga: Sir, I move: 
" That in clause 3 of the Bill, after sub-section (9) of the proposed eection 30.-\, 

the following be added : 

I (4) Whoever Caulles fir uBiata or attempts to canee or aSllist Bny person to 
depart out of British India in eontra"VeDtion of a notification wsued 
under sub-section (1) shall be punishable with the punishment provi.lcd 
for an offen('.e under sub-section (1) of section 25 '." 
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This sub-section is only copied from a similar one that finds a place 

in the Jndian Emigration Act of 1922--sub-section (3) of section 30. In 
the origin'al Act itself, this provision was inserted to bring to book 
kanganis and others who act as intermediaries and who try to aiiotdst or 
attelllpt to assist others to go and disobey the prohibitory order which lUay 
be 'passed from time to time by the Government. Unless this particular 
provision is incorporated here also in this Bill, it will come to mean this, 
that all those who try to disobey a notification issued by the Government of 
India and thus emigrate to other countries will be liable to punishment, but 
thosc mischief-mongers who try to induce these people, ignorant kisans and 
others, to disobey these laws Will go unchecked and that is why I suggest that 
thi'i amendment may be accepted. I only wish to say thjs. It is a pity 
that skilleu artisans like my friend, Mr. James, who has given a very 
good exhibition of his skill of the third order should not also be prohibited 
from emigrating from this country to any _ other country. If people like 
him are prohibited from emigrating into .this country, certainly there 
woulcl be more peace and harmony in a country like ours. I can a.<;sUl'e 
my Honourable friend, Sir Girja Shankar Bajpai, that I was not draw-
ing on my imagination but on facts and truth when I said that Indians 
Drake Yery good husbands abroad.... ' 

Sir Girja Shankar Bajpai : Does it mean that they make bad ~

bands at home Y 

Prof. N. G. Ranga :  T CRn Rssure him that the Andhras who have 
emigrated to Burma hflve got married there and have settled down 
there, they have made very good husbands and very good heads  of their 
families. I did not mean to say that the Government of India did not 
contribute anything at all to'.vards the minimum wages. I only wanted 
to make it perfectly clear that it was because of the needs of these 
countries that minimum wages came to be established. It is quite pos.'ii-
hIe that the reprerentations which the Government of India had made 
had somE' effect. I sincerely hope that this amendment will be accepted 
~  the Home. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendment 
mflw'il. : 
.. Thnt in danse B of the Bill, .after Bub-section (8) of the proposed section BOA, 

the following be added : 

is : 

• (4) Wboever ('anses or assists or attempts to eause or assist any person to 
dl'pnrt out of British India in contravention of a notification is::.ued 
under sob·section (1) shall be punishable with the punishment provillt:d 
for an offence under sub·section (1) of section 25 '." 

Sir Girja, Shankar Bajpai': I accept the amendment. 

Mr. President (The Honourable Sir Abdur Rahim): The questiol\ 

" Tbnt in elause B of the Bill, after sub-section (8) of the proposed section BOA 
the ~ollo in  be added ~ , 

• (4) Whoever causes or assists or attempts to cause or assist any person to 
depart out of British India in contravention of a notification issul'd 
nnder sab-section (1) shall be punishable with the punishment provitlet1 
for an offenee nndersub-section (1) of section 25 '." 

The motion was adopted. 



is: 
Mr. President (The Honourable Sir Abdur. Rahi,m) The question 

" That claulI8 3, as amended, stand part of the Bill." 
The motion was adopted. 
Clause 3, ~ amended, was added to the BilJ. 
Clause 1, the Title and the Preamble were added to the Bill. 
Sir Girja Shankar Bajpai : Sir, I move that the Bill, a8 amended, bo 

passed. 
Mr. President (The Honourable Sir Abdur Rahim) ': Motion 

mo,'ed: 
" That the Bill, as amended, be passed." 
Mr. Abdul Qaiyum (North-West Frontier Provincc: General) : I 

wish to make two or three observations at this stage when we are dis-
cussing the third reading of this Bill. 'fhe Honourable the Mover of 
the Bill in reply to an objection that the Bill was long ove.rdue stated 
that the Bill was quite in time. The reason which he advattlced was 
that there had recently been a glut in the market as far l!,S labour in 
Ceylon and Malaya is concerned. It is not sO much the ~uestion of 
economics as that of the self-respect of the Indian people which is 
involved in this. It is not only the question of the ~ es of the 
labourers who are required in a particular market. Much depends 
upon .the manner in which these labourers are treated, whether they 
are treated as human beings, or whether they are accorde4 a sort of 
treatment which is not fit for human beings. I submit that this Bill 
was long overdue. I have listened to the speech of the Honourable 
Member, Sir Girja Sha'nkar Bajpai, very carefully and I still remain 
unconvinced. I think that the scope of the Bill is not 80 wide as I 
should like it· to be. The Bill aims at limiting emigrants who go 
out for unskilled labour. I still believe that the scope of the Bill 
should have been widened, in the interest of the self-respect of this 
country, so as to include even skjIled labour. After all it is not only 
the case of the Malaya Peninsula or Ceylon. There may be the ques-
tion of emigration to other parts of the British Empire or other parts 
of the world and we should see to it that these labourers are not 
treated as mere hewers of wood and drawers of water. 

An Honourable Member: They bring a lot of money. 
lIIr. Abdul Qaiyum: It is not a question of money alone. There 

is the question of the self-respect of Indian nationals abroad and when 
that self-respect is missing, I, for one, would certainly urge that the 
emigration of even skilled labour to these countries should be restrict-
e~ and even stopped, even though this may involve a great strain on 
ow' population hm:e. Mr. James in the course of his speech ridiculed 
the plea of my friend, Prof. Ranga, and after ~e in  from the defini-
tion . of skilled work in the Act he stated t.hat he wanted to place Prof. 
Ranga under one of those sub-heads. that is, under sub-clause (f)-
o ~  for the purpose of any exhibition or ente t in e~t  I think 

th_at the Indians who have been sent abroad have been taken there for 
the· purpOlile of exhibitio'n. for the purpose of lowering the s~l - es e t 
of". the Indian people, and that the)' have been used for the purpose of 
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entertainment Qf their white masters. Mr. James eQuId say all these thingi 
with impunity, because, all he wants is· really cheap uns ~e  labQur 
which he can explQit with impunity, which he can use ~ ie in  his 
ends, and when he has no. IQnger any use fQr them, he can throw them 
Qut .... 

An Bonourarble :Member: It is all rubbish. 
Mr; Abdul Qaiyum : 'YQU knQW ~ have been d()ing it in all yQur 
4p ••• cQIo.nies, and when yo.U find that yQU ~ e abso-

lutely nO. o.ccasio.n fo.r the use Qf their services, then 
you thrQw them away as if they were nQt human beings. I assure my 
Ho.nQurable friend that he will no.t be allQw:ed to. do. it any Io.nger, be-
cause it is an insult to' the self-respect Qf the Indian }l.&tio.n. e~ Sir 
Gii·ja Shankar Bajpai insisted that my friend, Mr. Santhanam, sho.uld 
withdraw his very useful amendment which -he had e~ regarding 
previQus cQnsultatio.n with the Standing Emigr.atiQn CQmmittee. The 
assurance which he gave was far fro.m satisfactQry, and I 8jID really 
surprised that my Hono.urable friend, Mr. Santhanam, very quietly 
withdrew his' amendment ..... . 

l't'Ir. President (The HonQurable Sir Abdur Rahim) . Order, o.rder. 
The amendment was withdrawn with the leave Qf the HQuse. 

Mr. Abdul Qa.iyum: I will o.nly say that the assuran<;le do.es no.t 
gO. far enQugh, because all that he stated was that the Standing Emi-
gratiQn CQmmittee WQuld be CQnsulted. NQW mere cQnsultatiQn is nQt 
eno.ugh. CQnstituted as it is at present, the GQvernment Qf India are 
an irre'mQveable and irresPo.nsibl,!l executive, and :what we really 
wanted was the previQus apprQval o.f the Standing Emigratio.n. Cotn-
mittee, which WQuld be mQre cognizant o.f the wishes Qf the peQple in 
this CQuntry. Such an aSSUDance has nQt been giveJ;!. by the Ho.nQur-
able the Mover. i~  my friendg (Qf thJe M'I18lim League are very 
anxiQus that I shQuld nQW sto.P, and I think fQr Qnce I shall agree with 
them and conclude my speech. With these words, I resume my seat. 

Syed Ghulam Bhik Narh'ang (East Punjab : Muhammadan) : Sir, 
I think a senseo.f pro.PQrtiQn demands that the speeches made o.n the 
third reading Qf a Bill shQuld be prQportiQnate in length to the length 
o.f the whole debate, lind as the entire debate has been happily :not a 
lengthy and tiresQme Qne, I think it is Qut Qf place tQ make IQng 
s'peeeheson the third reading. I cQngratulate my n u ~ le friend, 
Sir Gir ja Shankar Bajpai, Qn the blo.Qdless victo.ry which he has had. 
He can very well say, " I came, I saw, I co.nquered". No. So.oiIIer did 
he mQve the mo.tio.n tpat the Bill be taken into' co.nsideratio.n than just 
after a few speeches that motio.n was carried and then the cQnsidera-
tiQn. clause by clause also. was finished within ft few minutes. All the 
time I was feeling tempted to' raise so.me Po.i'nts which i~ it prQvQke 
a speech by Sir Girja Shankar Bajpai because I have always IQQked 
UPQn bim as the bulbul-i-hazar dastan (a nightingale telling Ii thQusand 
. tales) Qf this HQuse : and today I have heard Qnly two. brief speeches 
by my Honourable friend, so that I might have the plealrure of hear-
ing a few lIWl'e o.f his speeches, but then the sense or proportion 
referred to by me compelled me to' hQld my peace so that I li1rtened 
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quietly to what was going on, and ROW I simply offer my congratfo;la-
tions to ~ ie~  that he has so skilfully and successfully piloted tM 
Bill in tWa House. With these few words, I support the motion. 

lIfIr." .&na.11tha8ayanam Ayya.ngar (Madras e~e  Districts and 
Chitto or : Non-Muhammadan Rural) : Sir, in spite of all tJ1e speeches 
that have been delivered now; I am still un on in e~ that this Bill is 
not a little too premature, if not wholly unnecessary. Sir, no country 
in the world has been colonized by the original in ~ it nt~  '!'hat is 
not the history in any country. The persons who went f9J' wOrk to 
Natal were taken there as indentured labourers and they ~e ine  on 
there as labourers. Ultimately, they found they could s~ttle down 
there and are trying to get certain rights and they are ,getting a few 
rights but, unfortunately, that ,is not happening in this country of 
Malaya. Sir, the census of 1931 indicates that the!"e are nearly six 
lakhs of men in the various portions of Malaya,-the Straits Settle-
ments, the Federated :Malay States and in the unfederated Malay 
States. Sir, we have not been told and the House has not l;leen taken 
futo confidence .as to why this measure is necessary. Tb,is measure 
ostensibly has been introduced for the purpose of relieving the glut 
of unemployment in this country. 'fhat is the apparent re!!-son. Now, 
there are two ways of oi in~ this unemployment. One way is 
settling these people there who have been for a long ti ~ tb.ere on 
parcels of land on which they can eke out a living. That is what is 
being done by the various countries. FOr instance, the Dutch Gov-
ernment has done so. Originally she sent various labourers to Java 
and, ultimately, the problem of unemployment grew. Another l!lea-
sure was adOpted. That measure was to give each labourer there ,-vho 
has been there for a long time a particular parcel of lan<I so that he 
may settle down as an agriculturist. I do not know if that measure 
has, been at any rate thought of at all by the Government of India. 
What is the use of their going there when at the fag end of .tJIeir life 
they return to this country in no better position than when they 
originally went' Sir, their wages are low comp'l.red with the wages 
that the Chinese labourers get. They can hardly save a little, they 
can hardly make both ends meet, they live in hoyels and they return 
here like sucked oranges-absolutely useless to the country to which 
tlley return I Now, in whose interest is this Bill being introduced' 
Ostensibly in the interests of these emigrants, but is that e l~  sO , 
Why not keep them there T With respect to the other portion-the 
Federated Malay States and the unfederated Malay States, I have here 
a book written by Mr. K. A. Neelakandha Aiyer, who has been evin-
cing a lot of interest in the welfare of the emigrants from India to 
'Malay. He writes to say tllat in the Federated Malay t~tes and in 
the unfederated. Malay States the members of the ordi!lary Malay 
population do not take to agriculture. Th.ey indent ~ ll foreign 
l ~ou  and they have now been sending . applications to Java II.nd 
Sumatra for the purpose of attracting persons to employment there so 
that with these efforts and with other inducements they may ultimately 
settle down on ti~ul  farms. Now, why cannot that be done in the 
case of Indians f I would ask my friend to tell us if anyOne of the Com-
missions sent out ever addressed themselves to this probleJI!, as to how 
they cmttld be eonvenietttly aettl'ed on the la:nd: t~  80 many' ;yeare' 
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service in that cOUlntry. Not one of the io~ Commissions. have ever 
cared to look into this problem. On . the other hand in this bOok (1 
understand this book was circulated to all Honourable Members and, 
if necessary, I am prepared to place it on the ~ le  I am told it is in 
the Library also), at page 24, it is said: 

•• They unduly engrosscd the attention of the. s~ i delcgation to the exclusiou. of 
such major issues as the status of the employee 1Jt.8·a·1}U the employer, labour orgaDllll1' 
tion, the extent of the economic independence of la.bour and land settlement .for per. 
manent migrants. ' , 

In an earlier portion it is stated : 
•• we need not give more credit than is actually due to certain improvement. fiuch 

as housing conditions, water supply, maternity benefits and other facilities which an; 
provided for a.t the places of employment of Indian la.bour.' , 

These are all the amenities that have been provided for and mose 
amenities are also insisted upon with respect to any factory labour. Sir, 
what is the object in going all the way to these countries' Is it merely 
to keep the body and soul together, It is not a new country. Many 
persons from England and other parts of the ~o l  have settled down 
there. Can it be denied that the Indian labour had been sent there for 
the purpose of improving the country' 'foday the rubber plantations 
and sugarcane plantations are in a flourishing condition there and it is 
all due to the labour of Indians. Is it not right and proper that we 
should expect that those persons who have had a hand in introducing 
prosperity in that peninsula should also be entitled to a share thereof Y. 
I am still awaiting for an answer. Therefore, we are beginning at the 
wrong end. It is not overpopulated yet. I find from the Census reo 
port that that portion is under-populated and there is room still for a 
large nu ~  of people to go there. My Honourable friend, Prof. Ranga, 
suggested the other alternative. I call it the other alternative because, 
according to him, it is now impossible for these persons to ~ttle down in 
Malaya. This other alternative is not thought of at all. If the situation 
does not improve, they will stop of their own accord and nothing will happen. 
What is the need of this Bill' Has there been an application or haa there 
been a complaint from any persons who have gone to Malaya that assist-
ed .emigration ought to continue and unskilled labour ought not to go 
of its own aceord and preventive measures ought to be adopted' ·r 
would say that there is some hand behind the screen which· is anxiOus 
to avoid quarrels and riots there. A large number of unemployed 
people gO all the way from their homes, whose ancestors have had a hand 
in the shaping of that island and, in order to avoid inconvenience the 
planters there have addressed immediately the Government of India' and 
at their instance the Bill is being introduced. I honestly believe that 
this measure is absolutely unnecessary. In any case, it is premature.· 
The Government of India must use all its ejtorts to see that rio one who 
has gone there comes back t.o this country in any condition less than the 
condition in which he went. In any case, although he may return to his 
homeland for some time, he must make the other place as his 'home. In 
fact, I would very much welcome if all these settlers were married there. 
But, unfortunately, this is not the case. I would, therefore say that this 
~ill is pr.emature: Anyhow, as the Bill has been passed &n'd we are now 
l~  t~e ~~ll  readlIlg, I ~~  suggest to mitigate this evil one o~ e -  



'I'D INDIAN ~  (AMENDMENT) BILL. 2671 
,  J 1 : .• ' .. -I ' j r! . ... I .= - ~i  

hon which the Honourable the Mover and his Department should con-
stantly have before their eye. Before they issue the 'noUfiMtion, i they must 
keep up the promise that the Honourable the Mover has made, namely, 
that the Emigration Committee 'would be consulted. In addition, I 
would suggest that the Government of Madras should also be consulted 
in this matter from time to time and also all the other Provincial Gov-
ernmentl'l which are ~on e ne  in this matter should also be consulted 
before the notification is issued. And this notification ought ~ot 'to-be 
issued ordinarily until all the other avenues for settli:rtg'them in that 
place are e ~uli te  -, . 

Honourable Members : The question be now put, 

Mr. President ('rhe Honourable 8i; Abdul' Rahit;l) The question 
is that the question be now put, 

The motion was adopted. 

i ~i  8ba.DkarBajpai : Mr. Preaident, our Honourable ,friend, 
,Syed"Ohulam ;B1iikNairang, su est~ t t we should all o~l i e  
lienle or proportion. If I'Dray' venture ,to say so, my Honourable ie~ 

Mr. Allanth8li18yanam Ayyangar, did not exactly observe it. I, s.hoIP.d 
have expected his' IiJpeechat the ,second reading rather t ~ the third 
reading /ltage. . '.' . 

An Honourable Member : He was not here then. 
" , 

Sir Girja. Shan1ia.r Bajpai : In any case, es~e sto 'me to have an 
extraordinary suspicious mind. Sot merely_ 00: lie o~  iiot seem to 
be quite cognizant of the facts. For instance, he asked me as to whether 
anybody, that it to say, any n i ~ in Malaya, had asked that this mea-
sure should be undertaken' May_I inform him that tl}e Indian Associa-
tion in Malaya, which is supposed to be the most representative organisa-
tion of Indians there, definitely appealed to and approached the Gov-
ernment of India with the request that they should UIJdertake a mea-
sllre of this kind. Then, Sir, he suggested that we might consult the 
Government of Madras in the future with regard to notifications that 
we might issue. May I inform him that we consulted the Government 
of Madras before we brought in this Bill, and we brought it in with 
their full concurrence. My Honourable friend says that there is some-
thing behind this measure. If there is something behind this measure 
which is sinister, the Government of India share the responsibility 
with very good companion,s. They are in the company of the Govern-
ment of Madras, which is predominantly composed of members of the 
political complexion of my Honourable friend opposite. And, what is 
inore. Government have the support of the Hindu newspaper, which I 
presume, my Honourable friend reads with great interest and also appre-
ciation_ That is the position as regards this t~ u  measure. 

I will say only one word as regards land settlement. I do not set" 
how the problem of settling those Indians who are already in Malaya 011 
land can be promoted by our adding to the numbe!'s who are already there. 
We must, first of all, make sure that those who are already in Malaya ~ 

,facilities for the purpose of settlement. My Honourable friend said: 
Had this question beel) looked into? Yes, it was looked into by thp Right 
I.J44ILAD 
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llonourable Mr. Sastri, who told us that as rapidly as the circumstanceI:I 
permitted, settlement schemes were under consideration. That is the best 
that we could expect in the present state of affairs.-

In conclusion, I should like to thank my llonourable friend, Syed 
.qhulam Bhik Nairang, for his very kindly references to me. I de not 
think HierS is any credit due -- to m:e for piloting this Bill through with 
comparative smoothness in the Honse. I think t.he credit really belongs 
to the House for appreciating, despite a few discordant notes here and 
there, that its real purpose ~  tp he.lp the Indian communities abroad. 

_Mr. President (The Honourable Sir Abdur Rahim) The question 
is : . 

" That the Bill, 88 amended, be paased." 
The motion was adopted. 
fte JrODourable Sir Kuhamma.d Zafrullah lQlan (Leader o~ the 

House): Sir, it is the desire of ~ good many Members in the House that 
the House may now adjourn arid that the next item be taken up on 
Monday. 

Mr. President (The Honourable Sir Abdur Rahim) : If that is the 
desire of the House, then I adjourn the Assembly till Monday, the l"9th 
September. 

The Assembly then· adjourned till Eleven of the Clock on Monday, 
t ~ 19th September. 1938. __ 
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